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BOARD

SCO-131 Sector-17, HUDA Jagadhari Ph.01732- o

200137 Email:- hspcbroyr @gmail.com

E-mail: hspcb @hry.nic.in

No. HSPCB/Consent/ : 313127023YAMCTO031932203 Dated:23/01/2023

To.

M/s :Alloy Steel and Castings
Vill and PO Damla

Subject: Grant of consent to operate to M/s Alloy Steel and Castings.
Please refer to your application no. 31932203 received on dated 2022-12-23 in

regional office Yamuna Nagar.With reference to your above application for consent to
operate,M/s Alloy Steel and Castings is here by granted consent as per following
specification/Terms and conditions.

Consent Under

BOTH

Period of consent

01/04/2023 - 31/03/2028

Industry Type Ply wood manufacturing( including Veneer and laminate) using the fuel
such as wood or coal or any other authorized fuel with or without resin
plant.

Category ORANGE

Investment(In Lakh) 285.01001

Total Land Area(Sq.| 20740.0

meter)

Total Builtup Area(Sq.| 1858.0

meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 0.5 KL/Day

Number of outlets 1.0

Mode of discharge

1. Domestic septic tank

2. Trade 0

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks 1

Height of stack

1. stack | 32 mtr.

Emission parameters

1. SPM | 800 mg/m3

Product Details
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1. Plyboards (Sqr/mtr) | 3000
Capacity of boiler

1. Boiler 4 TPH | 4 Ton/hr
Type of Furnace

1.NA |

Type of Fuel

1. Wood | 4 Ton/day
Raw Material Details

Timber 36 Metric Tonnes/Day
Formaldehydrate 900 Kg/Day
Face 3000 Sqr/mtr

Regional\Officeis Yimuna Nagar

Haryana StatdPWlMion-Control Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
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consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1. That the unit will run and maintain the APCM.
2. That the unit will not made any expansion without prior permission of the Board.
3. That the unit will apply for renewal of CTO before 90 days from expiry of this CTO.
4. That the unit will not discharge any effluent outside its premise without prior approval of
Board or without Permission from MC/PHED or Concerned Dept.
5. That the CTO so granted would be revoked without any prior Notice if Unit fails to comply
with any of the conditions of CTO.
6. That the Environmental compensation would be imposed as per policy of Board for
Violation of CTO and Air/Water/EP Act conditions for environmental damage.
7. That the unit will use only legal fuel as prescribed by the Board vide No 4023-4076 dated
12.12.2018.
8. That the unit will manage/ dispose of the flyash properly.
9. That the unit will maintain the parameters within permissible Standards as per EP Act, 1986.

10. That the unit will abide by the directions of CPCB/HSPCB/MOEF&CC and any other
competent authority time to time.

11. That the unit will abide the directions/ orders of Hon’ble Supreme court /High
Court/NGT/SEC any other court.

12. That concealing factual data or submission of false/ fabricated data and failure to comply
with any of the condition mentioned above may result in withdrawal of this CTE and attract

action under the provisions of Water Act, 1974 and Air Act, 1981 and violation of any law of
land.

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
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FOREST DEPARETMENT,
HARYA_NA

Revised LICENSE

No.o 9422/46/58/ 1. N 268/'WB1L2Z007/YFD
| Jaie:- £

“””u”a”ud; " =
License to establish/renew/expand or operate Wuod based Industry.

License {5 hereby cranted weef. 01.04.2017 to 31.03.2022 to Sh., Eshu Bansal S/o0

Shri Narinder Kumar Bansal, #337, Sector-17 HUDA, jagadhri , Distt.

Yamuna Nagar., (hereinafter  called “Licensee™) to establish/ renew/expand/operate

Wood based industry located at (Full address) M/s Alloy Steel & Castings, Kunjal

road, Damla, District Yamuna Nagar. subject to the provisions comained in the

Inthian Farest Act, 1927, as amiended from time to time and the rules made there under and

on the conditions mentioned overleaf,

Detail of Machinery *

S, Name of Machinery Size No. of Machine
™. -5 ) 3 -
I I ress { Sxd4xI5 | 2 (1wo)
|2 VES . 421Inch 2 (Two)
. L 36 Inch ~ 1 (Oney
y 1.4 ] /
-r"f =1 rIIl _}{__.l i

Dy. Conservator of F?:ré-’«‘!:-
Yamuranagar Forest Division,
famur}ane Jar Vi PTO

3 (o

s Alloy Steel & Castings

For M/
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Annexure-R57

Compliance of the conditions of Consent to Operate issued to
M/s Alloy Steel and Castings, Village and PO Damla, Yamuna
Nagar for the period from 01.04.2023 to 31.03.2028 vide no.
HSPCB / Consent/ : 313127023YAMCTO031932203 Dated:

23/02/2023.

'Sr. | Conditions Compliance Status
No.

1. | The applicants shall maintain good Complying

housekeeping both within factory and
in the premises. All hose pipelines
values, storage tanks etc. shall be
leak proof., In plant allowable
pollutants levels, if specified by State
Board should be met strictly.

The applicant/company shall comply
with and carry out directive/orders
issued by the Board in this consent
order at all subsequent times without
negligence of his /its part. The
applicant/company shall be liable for
such legal action against him as per
provision of the law/act in case of
violation of any order/directives.
Issued at any time and or non
compliance of the terms and
conditions of his consent order.

The action against the
unit will be taken by
this office, If found
violating.

The applicant shall make an
application for grant of consent at
least 90 days before the date of
| expiry of this consent.

CTO valid upto
31.03.2028

' Necessary fee as prescribed for
| obtaining renewal consent shall be
' paid by the applicant alongwith the
consent application.

Complying

If due to any technological
improvement or otherwise this Board
is of opinion that all or any of the
conditions referred to above required
variation (including the change of
any control equipment either in
|whn|e or in part) this Board shall
after giving the applicant an
opportunity of being heard vary all or
such condition and there upon the
applicant shall be bound to comply

Complying
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| with the conditions so varied.

The industry shall provide adequate
arrangement for  fighting the
accidental leakages, discharge of any
pollutants gas/liquids from the
vessels, mechanical equipment etc.
which are likely to cause
environment pollution.

Complying

The industry shall comply noise
pollution (Regulation and control)
Rules, 2000.

Complying

The industry shall comply all the
direction/Rules/Instructions as may
be issued by the MOEF/CPCB/HSPCB
from time to time.

Complying

The industry shall ensure that
various characteristics of the
effluents remain within the tolerance
limits as specified in EPA Standard
and as amended from time to time
and at no time the concentration of
any characteristics should exceed
these limits for discharge.

Complying

10.

The industry would Iimmediately
submit the revised application to the
Board in the event of any change in
the raw material in process, mode of
treatment/discharge of effluent. In
case of change of process at any
stage during the consent period, the
industry shall submit fresh consent
application alongwith the consent to
operate fee, if found due, which may
be on any account and that shall be
paid by the industry and the industry
would immediately submit the
consent application to the Board in
the event of any change during the
year in the raw material, quantity,
quality of the effluent, mode of
discharge, treatment facilities etc.

Complying

11,

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in
connection with the various process
and the treatment facilities. The

The direction is being
complied if required.

/
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consent to operate is subject to
review by the Board at any time.

12. | Permissible limits for any pollutants Complying
mentioned in the consent to operate
order should not exceed the
concentration permitted in the
effluent by the Board.

13. | The industry shall pay the balance No fees balance
fee, in case it is found due from the
industry at any time later on.

14. | If the industry fails to adhere to any | The action against the
of the conditions of this consent to| unit will be taken by
operate order, the consent to this office, if found
operate S0 granted shall violating.
automatically lapse.

15. | If the industry is closed temporarily Unit is operational.
at its own, they shall inform the
Board and obtain permission before

- restart of the unit.

16. | The industry shall comply all the Complying
Directions/ Rules/Instructions issued
from time to time by the Board.

Specific Conditions : Compliance Status

1. |That the unit will run and maintain Complying
the APCM.

'2. | That the unit will not made any Complying
expansion without prior permission
of the Board.

3. | That the unit will apply for renewal of Complying
CTO before 90 days from expiry of
this CTO.

'4. | That the unit will not discharge any Complying
effluent outside its premise without
prior approval of Board or without
Permission from MC/PHED or
Concerned Deptt.

5. |That the CTO so granted would be | The action against the
revoked without any prior Notice if | unit will be taken by
Unit fails to comply with any of the this office, if found
conditions of CTO. violating.

6. |That the Environmental | The action against the
compensation would be imposed as | unit will be taken by
per policy of Board for Violation of this office, if found
CTO and Air/Water/EP Act conditions violating.
for environmental damage.

' 7. | That the unit will use only legal fuel/ Complying
,-""’)
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as prescribed by the Board vide No
4023-4076 dated 12.12.2018.

That the unit will manage/ dispose of
the flyash properly.

Complying

That the wunit will maintain the
parameters within permissible
Standards as per EP Act, 1986.

Complying

10.

That the wunit will abide by the
directions of CPCB/HSPCB/MOEF&CC
and any other competent authority
time to time.

Complying

11

That the wunit will abide the
directions/ orders of Hon'ble
Supreme court /High Court/NGT/SEC
any other court,

Complying

12.

That concealing factual data or
submission of false/ fabricated data
and failure to comply with any of the

The action against the
unit will be taken by
this office, if found

condition mentioned above may violating.
result in withdrawal of this CTE and
attract action under the provisions of
Water Act, 1974 and Air Act, 1981
and violation of any law of land.
g

Naresh Kumar, AEE
HSPCB, Yamuna Nagar
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==  HARYANA STATE POLLUTION CONTROL H
———— BOARD 2
e SCO-131 Sector-17, HUDA —e
Jagadhari Ph.01732-200137
E-mail: hspcb.pkl@sify.com
No. HSPCB/Consent/ : 313127018YAMCTO05412107 Dated:19/07/2018
To.

M/s :VIDHATA PLYWOOD INDUSTRIES
VPO DAMLA (KAMBOJ MAJRA) YAMUNA NAGAR

Subject: Grant of consent to operate to M/s VIDHATA PLYWOOD INDUSTRIES.
Please refer to your application no. 5412107 received on dated 2018-06-13 in regional

office Yamuna Nagar.With reference to your above application for consent to operate,M/s
VIDHATA PLYWOOD INDUSTRIES is here by granted consent as per following
specification/Terms and conditions.

Consent Under

BOTH

Period of consent

16/07/2018 - 31/03/2028

Industry Type Ply wood manufacturing( including Veneer and laminate) using the fuel
such as wood or coal or any other authorized fuel with or without resin
plant.

Category ORANGE

Investment(In Lakh) 94.9400024

Total Land Area(Sq.| 0.0

meter)

Total Builtup Area(Sq.| 0.0

meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 1.0 KL/Day

Number of outlets 1.0

Mode of discharge

1. Domestic Septic Tank

2. Trade

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks 1

Height of stack

1. Stack | 32 Meter

Emission parameters

1. SPM | 800 mg/m3

Product Details
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1. Plyboards in Sqr/mtr | 4500
Capacity of boiler

1. Boiler | 3 Ton/hr
Type of Furnace

1.NA |

Type of Fuel

1. Wood | 200 Ton/day
Raw Material Details
Core/Face/Veener 4500 Sqr/mtr
Wood 9 Metric Tonnes/Day
Glue 400 Kg/Day

Digitally signed by
RAJ I N D ER RAJINDER SHARMA
SHARMA Da.te:.2018.0?.1?
Regional Oﬁ'icer,1 2%3525 agar
Haryana State Pollution Control Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
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consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1. That the unit will submit the analysis report from the Board lab within one month from the
date of issue of first consent to operate.
2. That the unit will run and maintain the APCM.
3. That the unit will apply for renewal of consent to operate before 90 days from the expiry of
. Digitally signed by
this CTO. RAJINDER  iinoer siarma
Date: 2018.07.19
SHARMA 10557 0530
Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
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FOREST DEPARTMENT

LICENSE FOR WOOD BASED INDUSTRIES

License Number : yN/PLY/PTF/2017/0589

Provislonal License Number Mﬁﬂmﬂﬂiﬂiﬂamd 10-May-2033 1s hereby renewed and confirmed in favour of 5h ri. ANIL KUMAR
son of Shri. RAJ KUMAR resident of Village Damla pamila kamoj Majra YNR Yamuna Nagar 135001 under the provisions of Haryana Wood

Based Industries (Establishment and Regulation) Rules, 2022 as per following details and subject to conditions given on the reverse of the

zarm. Henceforth, the new License Humher wﬂl be Wﬂim

1 Mame of the Licensee ANIL KUMAR

2 Father's Name | RAI uumn

3 Address of the Licensee | 'Ui1|a|.e Damla Darnin hrrnj M-ajra ¥NR Yamuna Nagar 135001

4 Matura of Ownership 'Pnrme rship Firm

5 Name of the unit M.n's \idhata lemd Indusu'ies

8 category of the unit | Pl-n,rwmd Industry W

7 Location of the Unit with | 30°05'50.30"

|atitude/longitude 11‘12'13.}'3"
8 postal address of the unit "Jpn Daml.a Kambaoj Ma]ra Yamuna Hagar yamuna Nagar 135001
5 Detalls of machinery ' ﬁécmnew R "____'_ = _H'E_d__ T Number o
s - L N AN TS 1
T A A 43 R S == ] e
' Press : Bxax 10 ! 2
l ' Chipper b s . el |
. 2 - = | = = i = L e = =

i 10 Amount of License fee paid ‘ Rupees imﬂ_uide Receipt No. 100712878 dated 24/03/2023 10:46:33

11 Validity of License | oy Fram m— B B el |

i 1-april-1uzz i 31-March20%
e e — — .'__ _— M — SR - - -
12  particulars of Licensing Authority Divisional Forest Officer, Yamuna Nagar

_ e —— il S

Fossal Officar {T)

gnatu km&ﬁm senl
"" lm i n!‘ﬂ'}dng}

Date : 2?3 282

Place;

]
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Conditions:

1. The License shall be valid for a period of five(S) years from 1 April 2022 to 31 March 2027 and may be renewed as prescribed u
the rules, :

2. The Licensee shall not alter the location of the Wood-based industry without obtaining priar permission In writing of the Divisional
Forest Officer concerned,

3. The Wood Based Industrial Unit shall be subjected to inspection at any time by any autherized Farest Officer.
4. The Weod Based Industrial Unit shall keep and maintain registers, documents and accounts in the form as required under these rules.

5. The Wood Based Industrial Unit licensed for a particular category shall not be converted into any other category without obtaining a
fresh License .

6. The capacity of the Wood Based Industrial Unit shall not be anhanced or any new machinery other than those mentioned in the
License shall not be installed without the prior approval of the State Level Committee.

7. The location or building of the Wood Based Industrial Unit menticned in the License shall not be shifted without the prior approval of
the State Level Committee.
*
8. The name of the Wood Based Industrial Unit mentioned in the License shall not be changed without the approval/permission of the
State Level Committes,

g, The License or ownership of the Wood Based Industrial Unit mentioned in the License shall not be transferred without the prior
permission of the State Level Committee.

10. The premises of the Wood Based Industries including the yard for storage shall be enclosed within a fence fitted with proper gates.

11. All the round timber, sawn tmber and wastage shall be properly stacked for facilitating stock taking and inspection of supervisory
Forest staff.

12. It shall be the personal responsibility of the Licensee to obtain all necessary statutory permission/clearance from the concerned
department/agencies/fauthorities

Note: If the unit is found to have installed/operate any machine for which the License is not issued to the unit, permission given by the
State Level Committee, Wood Based Industries, Haryana in respect of such unit shall be deemed to have been withdrawn/cancelled.

e/

Sate- Lt s AL
Signature of Licer iy;,hutlwﬂn_r with Seal
Place: ¥ Al f;z—::;;r F_'Iu':‘i"_--'-{;l;:;_ 1

»

. This renewal is subject to the condition that in case, if any discrepancy is noticed in relation to .:::
information/ particulars provided by you to this cffice or any error in scrutinizing. the w;mﬂ i
information/particulars which renders you ineligible for the license, as per the applicable rules and provisions,

any time after issuance of license, the license is liable to be cancelled.

Signature of L Jﬂ%‘*‘“"ﬁ

Yl.l.ku.._.' s FERE L -::':.-ij'«.ﬁ.-.l}
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Annexure-R60

Compliance of the conditions of Consent to Operate issued to
M/s Vidhata Plywood Industries, VPO Damia (Kamboj Majra),
Yamuna Nagar for the period from 16.07.2018 to 31.03.2028
vide no. HSPCB / Consent/ : 313127018YAMCTO05412107
Dated: 19/07/2018.

Sr.
'No.

Conditions

Compliance Status

|1.

| The applicants shall maintain good
| housekeeping both within factory and
in the premises. All hose pipelines
values, storage tanks etc. shall be
leak proof. In plant allowable
pollutants levels, if specified by State
. Board should be met strictly.

Complying

The applicant/company shall comply
with and carry out directive/orders
issued by the Board in this consent
order at all subsequent times without
negligence of his /its part. The
applicant/company shall be liable for
such legal action against him as per
provision of the law/act in case of
violation of any order/directives.
Issued at any time and or non
compliance of the terms and
cenditions of his consent order.

The action against the
unit will be taken by
this office, if found
violating.

—

The applicant shall make an
application for grant of consent at
least S0 days before the date of
expiry of this consent,

CTO valid upto
31.03.2028

oY

Necessary fee as prescribed for
obtaining renewal consent shall be
paid by the applicant alongwith the
consent application.

Complying

ol

If due to any technological
| improvement or otherwise this Board
' is of opinion that all or any of the
| conditions referred to above required
 variation (including the change of
any control equipment either in
whole or in part) this Board shall
after giving the applicant an
Opportunity of being heard vary all or
such condition and there upon the
applicant shall be bound to comply

Complying
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with the conditions so varied.

The industry shall provide adequate
arrangement for  fighting the
accidental leakages, discharge of any
pollutants  gas/liquids from the
vessels, mechanical equipment etc.
which are likely  to cause
environment pollution.

Complying

The industry shall comply noise
pollution (Regulation and control)
Rules, 2000.

Complying

The industry shall comply all the
direction/Rules/Instructions as may

| be issued by the MOEF/CPCB/HSPCB
| from time to time.

Complying

|

The industry shall ensure that
various  characteristics of the
effluents remain within the tolerance
limits as specified in EPA Standard
and as amended from time to time
and at no time the concentration of

‘any characteristics should exceed

these limits for discharge.

Complying

10,

The industry would immediately
submit the revised application to the
Board in the event of any change in
the raw material in process, mode of
treatment/discharge of effluent. In
case of change of process at any
stage during the consent period, the
industry shall submit fresh consent
application alongwith the consent to
operate fee, if found due, which may
be on any account and that shall be
paid by the industry and the industry
would immediately submit the
consent application to the Board in
the event of any change during the
year in the raw material, quantity,
quality of the effluent, mode of
discharge, treatment facilities etc.

Complying

‘11.

'The officer/official of the Board shall

reserve the right to access for the
inspection of the industry in
connection with the various process
and the treatment facilities. The

The direction is being
complied if required.
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consent to operate is subject to
review by the Board at any time.

12.

Permissible limits for any pollutants
mentioned in the consent to operate
order should not exceed the
concentration permitted in the
effluent by the Board.

Complying

13.

The industry shall pay the balance
fee, in case it is found due from the
industry at any time later on.

No fees balance

HS
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14, | If the industry fails to adhere to any | The action against the
of the conditions of this consent to | unit will be taken by
operate order, the consent to this office, if found
operate S0 granted shall violating.
automatically lapse.

15, | If the industry is closed temporarily Unit is operational.

'at its own, they shall inform the
Board and obtain permission before
restart of the unit.

16. | The industry shall comply all the Complying
Directions/ Rules/Instructions issued
from time to time by the Board.

Specific Conditions : Compliance Status

1. | That the unit will submit the analysis Complying
report from the Board lab within one
month from the date of issue of first
consent to operate.

2. | That the unit will run and maintain Complying
the APCM.

3. | That the unit will apply for renewal of CTO valid upto

| consent to operate before 90 days 31.03.2028
| from the expiry of this CTO.
e

Naresh Kumar, AEE
, Yamuna Nagar
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———— HARYANA STATE POLLUTION CONTROL H
—— BOARD LI
mepeg SCO-131 Sector-17, HUDA Jagadhari Ph.01732- [
- 200137 Email:- hspcbroyr @gmail.com
E-mail: hspcb @hry.nic.in

No. HSPCB/Consent/ : 313127023YAMCTO0O31325965 Dated:09/01/2023

To.
M/s :Suryodaya Wood Products
Village and Post Office Damla YNR

Subject: Grant of consent to operate to M/s Suryodaya Wood Products.

Please refer to your application no. 31325965 received on dated 2022-12-06 in
regional office Yamuna Nagar.With reference to your above application for consent to
operate,M/s Suryodaya Wood Products is here by granted consent as per following
specification/Terms and conditions.

Consent Under BOTH

Period of consent 01/04/2023 - 31/03/2028

Industry Type Ply wood manufacturing( including Veneer and laminate) using the fuel
such as wood or coal or any other authorized fuel with or without resin
plant.

Category ORANGE

Investment(In Lakh) 33.509998

Total Land Area(Sq.| 10294.0

meter)

Total Builtup Area(Sq.| 7720.0
meter)

Quantity of effluent

1. Trade 0.0 KL/Day
2. Domestic 1.0 KL/Day
Number of outlets 1.0

Mode of discharge

1. Domestic septic tank
2. Trade 0
Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks 1

Height of stack

1. attached to boiler | 32 Mitr.

Emission parameters

1. SPM | 800 mg/m3

Product Details
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1. Plyboards (sqr/mtr.) | 2000
Capacity of boiler

1. Boiler 5 Ton | 5 Ton/hr
Type of Furnace

1.NA |

Type of Fuel

1. Wood | 5 Ton/day
Raw Material Details

Face 3000 Sqgr/mtr
Timber 36 Metric Tonnes/Day
Formaldehydrate 900 Kg/Day

N Digitally signed

NoTal O, Teek 2';'gﬂﬁauna Nagar

Haryamﬁé‘)E H olliitidi' €ontrol Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
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consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1. That the unit will run and maintain the APCM.
2. That the unit will not made any expansion without prior permission of the Board.
3. That the unit will apply for renewal of CTO before 90 days from expiry of this CTO.
4. That the unit will not discharge any effluent outside its premise without prior approval of
Board or without Permission from MC/PHED or Concerned Dept.
5. That the CTO so granted would be revoked without any prior Notice if Unit fails to comply
with any of the conditions of CTO.
6. That the Environmental compensation would be imposed as per policy of Board for
Violation of CTO and Air/Water/EP Act conditions for environmental damage.
7. That the unit will use only legal fuel as prescribed by the Board vide No 4023-4076 dated
12.12.2018.
8. That the unit will manage/ dispose of the fly ash properly.
9. That the unit will maintain the parameters within permissible Standards as per EP Act, 1986.

10. That the unit will abide by the directions of CPCB/HSPCB/MOEF&CC and any other
competent authority time to time.

11. That the unit will abide the directions/ orders of Hon’ble Supreme court /High
Court/NGT/SEC any other court.

12. That concealing factual data or submission of false/ fabricated data and failure to comply
with any of the condition mentioned above may result in withdrawal of this CTE and attract

action under the provisions of Water Act, 1974 and Air Act, 1981 and violation of any law of
land.

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
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FOREST DEPARTMENT,
HARYANA

License

No. S81/F. NO.218/WBI2007/YFD/G-4953-PA Date 31.5.2007 D"
Yamu

i i Magat (Haryans:
License to establish/renew /expand or operate Wood based Iu{ﬁ"{",?_ﬂ

License is hereby granted w.e.f. 1.4.2007 1000 31.3.2017 to Shri Sushil Kumar S/o
Shri_Jai Bhagwan, OId Subzi Mandi, Ladwa, Distt. Kurukshetra.
. (heremafier called “Licensee™ 1o establish/ renew/expand/operate Wood based industry

located at (Full address) M/s Suryodaya Wood Products, Damla, Distt
Yamuna Nagar. subject 10 the provisions contained in the Indian Forest Act. 1927, as

amended from time to time and the rules made there under and on the conditions

mentioned overleal
Detail of Machinery
S. No. Name of Machinery J_ Size oo
1 Press Bx4xl0 2 [T:'m} ]
| s Nul i
2 Peeling Machine 4 feet T |
L Nil :
o3 ! ]
|—3 Vertical Band Saw 42 Inch i (Fouw) .
] I s il |
I
4 | Honzontal Band Saw Nil N ]
K "Others (Chipper) < = .
I T - _‘
W ' i PRTESTOITCe—
lgh-po) G q"?:u:alir;gm Eorest Divisior
Wiy Manar (Har erl'lm
VY2017 upto wl ok B wd
e s
Divislonal Pureat Officer
Yemuna Hagar
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Conditions

L The license shall establish/renew /expand./operate the Wood based industry al

(full address) M/s Suryodaya Wood Products, Damla, Disti. Yamuna Nagar.
2. The licensee shall not alter the location of the Wood based industry without
obtaining prior permission in writing of the Divisional Forest Officer (T), Yamuna Nagar.
3. The licensee shall maintain such register and records and submit such retumns as
may be directed, in writing, by the Divisional Forest Officer, (DFO (T)) and when
required produce them for inspection by the DFO (T) Yamuna Nagar.

4, The licensee shall ensure that -

a) The site of the saw mill including the depot/yard for storage of round timber,
sawn timber and waste wood is properly fenced/bouldary wall erected with proper gates ;
b) all the round timber, sawn timber and wood waste is properly stocked according
to the instruction that may be issued from time to time by the Divisional Forest Officer
(T), Yamuna Nagar.

c) the premises of the wood based unit shall be open to inspection at all times by the
Divisional Forest Officer (T), Yamuna Nagar

d) the license shall be transferable and where in it transferred, the transferor shall.
forthwith inform the Divisional Forests Officer (T), Yamuna Nagar of such transfer and
the transferee shall hold the license.

5 It would be the personal responsibility of the licensee to obtain all necessary
statutory permission/ clearance from the concerned department / agencies/ authorities.

Note: Ifthe unit is found to have installed/operate any machine for which the license is
not issued to the unit, permission given by the CEC in respect of such unit will be

deemed to have been withdrawn. m%\_?g_,ﬂ%r
A
Divisonal FOTES ficet

. IvIsiOf
y amuna Nagar Foresl D

ryana)
Yaituia Nagar (Hervan?

va Wood Prodech
E“%ﬂuk oy
Pamipar
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plication No. HRYWBIPLY YN104832

Personal Infformation

name of the Licensee/Hegistrant (
ensimendl o iz o e o T

Cender | F5
Spouse MName [ o] o AR

Crwner's Mobile Mo/ srarse )

Father's name | fism o @ra

District of the Licensee/Registrant [
ewsitwrml o ool oavet o o e

Pin Code of the Licensae/Registrant /
sl o oo wav ot o e ots

Type of Wood Based Industry | eenil
wienti Jea o

Whether unit is running/ gfés oo 8 §
m sy

UnitLicense Information

Mature of Ownership | smflra &) goit

Line 1/ dffo 1*

Unit Village/City | s e [ s
Longitude | Eymana®
Boundary East | ud ol #fkm

Boundary South | efimm i 3itm

License Imfarmalson /i
5

License Number

Date of Expiry of License | cwssim &
sty ofit rrf

Upload complete Licensa document |
ol st erruia ks o

Machinery Detail

255

Van Bhawan
C-18, Sector 6, Panchkula
Haryana

SUSHIL KLIMAR

Q155660195

JAl BHAGWAN

Kurukshelra

136132

Fiyvwood indusiry

Parinership Firm

YR

77 20 80.20

581/F NO.

21B/WBI2007TYFDIG-

4953-PA

31032022
00:00:00

Cick ey iy Pressaw

Applicant Photo / srism w13

Dated 14-Septomber-2022

Marital Status | Sefden frafh

Oraner's Andhaar Mo. | sreas & IRIE423

Orwiner's Fuall 1 (if any) ¢ e ards (ol suryodayawoodinyahon

aivd 2}

Address Line 1/ fip 1 Oid Suba Mandi
Ladwa

Villaga/City of the Licensee/Registrant Ladwa

| et w vicienrer ooova o oo s [

(T3]

Owner's GST/ diuft s OEAALIFSATA1ETIZO

Category / smré

Atfidavit(f No GST) | erom e (aft i

Agnd sl

Mame of the unil | s o s WS SURYODAYA
WooD
PRODUCTS

Unit District | sord Fien Yamuna Nagar

Latitude | s 3009 43.70

Unit Pin Cada | wond Ko ol 135001

Boundary North | aaz it ion

Boundary West | afs &1 3l

License Yaar | rusahn av 2007

Date of Issue of License | rssim wil gd/122018

o o nfln 00:00:00

Forast Offences, If any, against owner ko

or his family member | o= o, it ol

£, aifewn m Jain aivor i wcE i e

fox Guxyedays W

SR
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257 Annexure-R63

Compliance of the conditions of Consent to Operate issued to
M/s Suryodaya Wood Products, Village and Post Office
Damla, Yamuna Nagar for the period from 01.04.2023 to
31.03.2028 vide no. HSPCB / Consent/ :
313127023YAMCTO31325965 Dated: 09/01/2023.

| Sr. | Conditions Compliance Status
No.
1. | The applicants shall maintain good Complying

housekeeping both within factory and
I in the premises. All hose pipelines
values, storage tanks etc. shall be
leak proof. In plant allowable
 pollutants levels, if specified by State
‘ | Board should be met strictly. __4
‘2. The applicant/company shall comply | The action against the

with and carry out directive/orders | unit will be taken by
issued by the Board in this consent this office, if found
order at all subsequent times without violating.
negligence of his [its part. The
| applicant/company shall be liable for
such legal action against him as per
. provision of the law/act in case of
' violation of any order/directives.
Issued at any time and or non
compliance of the terms and
, conditions of his consent order.

3. |The applicant shall make an CTO valid upto
' application for grant of consent at 31.03.2028
| least 90 days before the date of
| expiry of this consent. ,

4. |Necessary fee as prescribed for Complying
obtaining renewal consent shall be
paid by the applicant alongwith the
consent application.
5. |If due to any technological Complying
improvement or otherwise this Board
is of opinion that all or any of the
conditions referred to above required
variation (including the change of
any control equipment either in
. whole or in part) this Board shall
| after giving the applicant an
opportunity of being heard vary all or
[ such condition and there upon the
applicant shall be bound to comply /
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' with the conditions so varied.,

The industry shall provide adequate
arrangement for fighting the
accidental leakages, discharge of any
pollutants gas/liquids from the
vessels, mechanical equipment etc.
which are likely to cause
environment pollution,

Complying

The industry shall comply noise
pollution (Regulation and control)
Rules, 2000.

Complying

The industry shall comply all the
direction/Rules/Instructions as may
be issued by the MOEF/CPCB/HSPCB
from time to time.

Complying

The industry shall ensure that
various  characteristics of the
effluents remain within the tolerance
limits as specified in EPA Standard
and as amended from time to time
and at no time the concentration of
any characteristics should exceed
these limits for discharge.

Complying

10.

The industry would immediately
submit the revised application to the
Board in the event of any change in
the raw material in process, mode of
treatment/discharge of effluent. In
case of change of process at any
stage during the consent period, the
industry shall submit fresh consent
application alongwith the consent to
operate fee, if found due, which may
be on any account and that shall be
paid by the industry and the industry
would  immediately submit the
consent application to the Board in
the event of any change during the
year in the raw material, quantity,
quality of the effluent, mode of
discharge, treatment facilities etc,

Complying

11.

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in
connection with the various process
and the treatment facilities. The

The direction is being
complied if required.

8 .
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' consent to operate is subject to

review by the Board at any time.

12,

Permissible limits for any pollutants
mentioned in the consent to operate
order should not exceed the
concentration permitted in the
effluent by the Board.

Complying

13.

The industry shall pay the balance
fee, in case it is found due from the
industry at any time later on.

No fees balance

14.

If the industry fails to adhere to any
of the conditions of this consent to
operate order, the consent to
operate SO granted shall
automatically lapse.

The action against the
unit will be taken by
this office, if found

violating.

15,

If the industry is closed temporarily Unit is operational,
at its own, they shall inform the
Board and obtain permission before
| restart of the unit.
16. | The industry shall comply all the Complying

Directions/ Rules/Instructions issued
from time to time by the Board.

Specific Conditions :

Compliance Status

compensation would be imposed as
per policy of Board for Violation of

1. | That the unit will run and maintain Complying
the APCM.

2. |That the unit will not made any Complying
expansion without prior permission

| of the Board.

3. | That the unit will apply for renewal of CTO valid upto
CTO before 90 days from expiry of 31.03.2028
this CTO.

4. | That the unit will not discharge any Complying
effluent outside its premise without
prior approval of Board or without
Permission from  MC/PHED or
Concerned Deptt.

5. |That the CTO so granted would be| The action against the
revoked without any prior Notice if | unit will be taken by
Unit fails to comply with any of the this office, if found
conditions of CTO. violating.

6. | That the Environmental | The action against the

unit will be taken by
this office, if found

CTO and Air/Water/EP Act conditions violating.
for environmental damage.
gl o g
2, 1

773




260

That the unit will use only legal fuel
as prescribed by the Board vide No
4023-4076 dated 12.12.2018.

Complying

That the unit will manage/ dispose of
the flyash properly.

Complying

That the wunit will maintain the
parameters within permissible
Standards as per EP Act, 1986.

Complying

10.

That the unit will abide by the
directions of CPCB/HSPCB/MOEF&CC
and any other competent authority
time to time.

Complying

11,

|

That the wunit will abide the
directions/ orders of Hon'ble
Supreme court /High Court/NGT/SEC
any other court,

Complying

12,

That concealing factual data or
 submission of false/ fabricated data
'and failure to comply with any of the
condition mentioned above may
result in withdrawal of this CTE and
attract action under the provisions of
Water Act, 1974 and Air Act, 1981
and violation of any law of land.

The action against the
unit will be taken by
this office, If found
violating.

774
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———— HARYANA STATE POLLUTION CONTROL H
—— BOARD Y
mepeg SCO-131 Sector-17, HUDA Jagadhari Ph.01732-
- 200137 Email:- hspcbroyr @gmail.com
E-mail: hspcb @hry.nic.in

No. HSPCB/Consent/ : 313127021 YAMCTO011992169 Dated:04/06/2021

To.
M/s :Aggarwal Plywood Industries
Village Kunjal Damla Yamuna Nagar

Subject: Grant of consent to operate to M/s Aggarwal Plywood Industries .

Please refer to your application no. 11992169 received on dated 2021-04-30 in
regional office Yamuna Nagar.With reference to your above application for consent to
operate,M/s Aggarwal Plywood Industries is here by granted consent as per following
specification/Terms and conditions.

Consent Under BOTH

Period of consent 03/06/2021 - 31/03/2026

Industry Type Ply wood manufacturing( including Veneer and laminate) using the fuel
such as wood or coal or any other authorized fuel with or without resin
plant.

Category ORANGE

Investment(In Lakh) 555.42841

Total Land Area(Sq.| 9863.68

meter)

Total Builtup Area(Sq.| 3252.78

meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 0.5 KL/Day

Number of outlets 1.0

Mode of discharge

1. Domestic septic tank

2. Trade

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks 2

Height of stack

1. attached to boiler 32M

2. attached to boiler 32M

Emission parameters

1. SPM 800 mg/m3
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Product Details

1. Plywood (Sgr Mtr) | 4000

Capacity of boiler

1. boiler 6 ton 6 Ton/hr

2. boiler 8 ton 8 Ton/hr

Type of Furnace

1.NA |

Type of Fuel

1. Wood | 2 Ton/day

Raw Material Details

Formaldehydrate 4 Metric Tonnes/Day

Face 8000 Sqr/mtr

Timber 60 Metric Tonnes/Day
Nirmal — imer
Kumar  mamoss

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
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10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1 Unit will submit latest AR within 3 months of start of operation.
2 Unit will apply 90 days before the Expiry of CTO.
3 Unit will not discharge any effluent outside its premise without prior approval of Board or
Without Permission from MC/PHED or Concerned Dept.
4 CTO so granted would be revoked without any prior Notice if Unit fails to comply with any
of the conditions of CTO.
5 Environmental compensation would be imposed as per policy of Board for Violation of CTO
and Air/Water/EP Act conditions for environmental damage.
6. The CTO is granted under Water Act 1974/ Air Act 1981 and if any violation reported
against the unit at any stage, the closure action as per provisions of section 33 A of Water Act
1974 or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit
apart from prosecution against the unit and its partners/ proprietor/ stake holders /responsible
person and unit will also be liable to pay the Environmental Compensation for the damage

caused to the Environment because the act of omission and commission by the unit, _
Digitally signed by Nirmal

Kumar

Nirmal Kumar o1 0604 105633
Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
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Annexure-R65

'] Mo YNPLYPTERNIINITT

| L G 2O
|

icense to "establish/ renew!/ expand or operate Wood-based industry

Daughter/ Wife of PRAKASH CHAND resident of

*patablish / renew/

L

| Licenge ismwmmvmswwwmmw
m.tmﬁcmrr.m#wmw Nagar, 135003 {hereinalter called
under the calegory Plywood Industry located a1 Mis

“licensee") 10

l Kunjal Road,Damia, YAMUNANA
#i27 (16 of 1927), 88 gmanded from time 10

!
iniuslies (Establishment &Regulalion) Guidelines, 2015, The

time and the mhsmdlma-mrder and subject to

jicensee is authonzed lo use and opamate the follows

Aggarwal Plywood Industries,
provisions contained in the Indian Forast Acl,
the provisions of Wood Based
ng machinery

| in the mmdmnumud mumwnnumm above.
| Detail of Machinery
| ; S — ; — = )
. Vertical Band Saw _] Horlzontal Band Saw \
]_ ~ Size (Inches) | No.of Machines ze (Inches) [ Na. of Machines
, AB by 2 Nil 'l Nil
= “Press '_'_'_'_j
~_ TP TS - Size No.of | No.of
S '[ — _1 Mﬂm'm = (Inches) \ Daylights Machines
- 1 10555 12 1 &
m.ﬁw., i Slicer
| gie(nches) | No.of Machines 3 Size (inches) | No. of Machings
T il Nl i Nil '. Nil

|
“s\rika whinhavar nol applicable

%

|
\
i
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Pame of the Licensec/Registrant /
rusAieedt w isiienger eyl ey o A

Caender |/ dim
Spuime Name | e o swa

Chener’s Niohile ™ sl ot

Father's nama | e o s

Villagei/City of the Licensee/Ragistrant
| FweftaER sy T I T MY e
Lo

Type of Wood Basad industry | met
mrafEr i @ g

Whaether unit is running/ afie an #l ¥
LE i

Unit/Licanse information

Maturs of Ownership | yofing o gy

pr Line 1 [ as 1°

Latitude | syowr*
Unit Pin Code [ g B afts

Boundary Morth { s o5t ot

Dale of Issue of Licanse | resdt il
ol & el

Forest Offances, i any, against owner
or his family member | o W, i @F
#, autten m T ufen @ o i Hes

Machinery Dalail

265

Van Bhawan
C-18, Sector 6, Panchkula
Haryana

khit L hand Singk Applicunt Photo /| wrem wid

Make Viprftal Status ! Godeo el

(wmer's Asidhasr ™o, ¢ e

GRABITAATE Chner’s Emuall 1l (i umy) / £ it (afe:
it al)

Parkash Chand Address Line 1 [ affs 1

Singla
District of the Licenses Registrant /
Erptwedt o oot s oy e B

Bathinda Pin Code of the Licansse/Registrant |

TETARETY W e ey et b ms

Owmer's GST/ liund s CBAATFASGIABTZF

Piywood industry Catagory | word

Yas Affidavit(il Mo GST) | proe o (it &
s o)

Partnarship Firm MName of the unit / s o arn

Husnjal Fogd VWil Unit District | word o

Daimia
Unit Village City | sant =ri | wisd

A0 0542 02 Longituds | Swmen”

135001 Boundary East [ gf &R oilan

Boundary South | ciiser o7 sitm

G2 11031 ATRGTORZ Lt ikl WUt | rusrin ad

26102021 Date of Explry of License | netn @R
000000 anif o mfte
Yas Upload complete Licents documeant I

o cwsita crha Mk o

istries

"artner
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Dated 01-March-2022

RS20 R

#C-12 Cwil Line

Yamuna Magas

151005

Aggaraal Phwood
Industras

Yamuna Magar
YR

T7 112835

o202
00:00:00




Payment Date

.-v]"
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Siza (Inchs) Mo. of Machines
48 1
48 1
% 1
[ Coviur |
Skra (Inchs) No. of Machines
1 1
‘
Status
|
Final Status
ndustries ;
%\} rartner
%‘*"@(
2
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Annexure-R66

Compliance of the conditions of Consent to Operate issued to
M/s Aggarwal Plywood Industries, Village Kunjal Damla,
Yamuna Nagar for the period from 03.06.2021 to 31.03.2026
vide no. HSPCB / Consent/ : 313127021YAMCT011992169
Dated: 04/06/2021.

'Sr. | Conditions Compliance Status
No.
‘1. |The applicants shall maintain good Complying

housekeeping both within factory and
in the premises. All hose pipelines
values, storage tanks etc. shall be
leak proof. In plant allowable
pollutants levels, if specified by State

| Board should be met strictly.

' The applicant/company shall comply

with and carry out directive/orders
issued by the Board in this consent
order at all subsequent times without
negligence of his /its part. The
applicant/company shall be liable for
such legal action against him as per
provision of the law/act in case of
violation of any order/directives.
Issued at any time and or non
compliance of the terms and
conditions of his consent order,

The action against the
unit will be taken by
this office, if found
violating.

The applicant shall make an

| application for grant of consent at

least 90 days before the date of
expiry of this consent.

CTO valid upto
31.03.2026

Necessary fee as prescribed for

| obtaining renewal consent shall be

paid by the applicant alongwith the
consent application.

Complying

If due to any technological
improvement or otherwise this Board
is of opinion that all or any of the
conditions referred to above required
variation (including the change of
any control equipment either in
whole or in part) this Board shall
after giving the applicant an
opportunity of being heard vary all or
such condition and there upon the
applicant shall be bound to comply

Complying
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with the conditions so varied.

The industry shall provide adequate
arrangement  for fighting the
accidental leakages, discharge of any
pollutants gas/liquids from the
vessels, mechanical equipment etc.
which are likely to cause
environment pollution.

Complying

The industry shall comply noise
pollution (Regulation and control)
Rules, 2000.

Complying

The industry shall comply all the
direction/Rules/Instructions as may
be issued by the MOEF/CPCB/HSPCB
from time to time.

Complying

The Industry shall ensure that
various characteristics of the
effluents remain within the tolerance
limits as specified in EPA Standard
and as amended from time to time
and at no time the concentration of
any characteristics should exceed
these limits for discharge.

Complying

The industry would immediately
submit the revised application to the
Board in the event of any change in
the raw material in process, mode of
treatment/discharge of effluent. In
case of change of process at any
stage during the consent period, the
industry shall submit fresh consent
application alongwith the consent to
operate fee, If found due, which may
be on any account and that shall be
paid by the industry and the industry
would immediately submit the
consent application to the Board in
the event of any change during the
year in the raw material, quantity,
quality of the effluent, mode of
discharge, treatment facilities etc.

Complying

: & BB

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in
connection with the various process
and the treatment facilities. The

The direction is being
complied if required.

/
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consent to operate is subject to
review by the Board at any time.

12. | Permissible limits for any pollutants Complying
mentioned in the consent to operate
order should not exceed the
concentration permitted in the
effluent by the Board.

13. | The industry shall pay the balance No fees balance
fee, in case it is found due from the
industry at any time later on.

14, | If the industry fails to adhere to any | The action against the
of the conditions of this consent to| unit will be taken by
Operate order, the consent to this office, if found
cperate S0 granted shall violating.
automatically lapse.

' 15. | If the industry is closed temporarily |  Unit is operational.
| at its own, they shall inform the
Board and obtain permission before
‘ restart of the unit.
'16. | The industry shall comply all the Complying
- Directions/ Rules/Instructions issued
; from time to time by the Board.
|
‘ Specific Conditions : Compliance Status
1./ Unit will submit latest AR within 3 Complying
| months of start of operation.

2. Unit will apply 90 days before the CTO valid upto
Expiry of CTO. 31.03.2026

3. | Unit will not discharge any effluent Complying
outside its premise without prior

(approval of Board or Without
Permission from MC/PHED or
Concerned Deptt.

4. |CTO so granted would be revoked The action against the
without any prior Notice if Unit fails | unit will be taken by
to comply with any of the conditions this office, if found

, of CTO. violating.

5. Environmental compensation would The action against the
be imposed as per policy of Board for | wunit will be taken by
Violation of CTO and Air/Water/EP this office, if found
Act conditions for environmental violating.
damage.

‘6. | The CTO is granted under Water Act | The action against the

1874/ Air Act 1981 and |f any
violation reported against the unit at
any stage, the closure action as per
provisions of section 33 A of Water

unit will be taken by
this office, If found
violating.

/
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'Act 1974 or 31 A of Air Act 1981 or
under other relevant sections will be
taken against the unit apart from
prosecution against the unit and its
partners/ proprietor/ stake holders
/responsible person and unit will also
be liable to pay the Environmental
Compensation for the damage
caused to the Environment because
the act of omission and commission
by the unit,

-

—

Naresh Kumar, AEE
HSPCB, Yamuna Nagar
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271 Annexure-R67

———— HARYANA STATE POLLUTION CONTROL H
—— BOARD LI
mepeg SCO-131 Sector-17, HUDA Jagadhari Ph.01732- [
- 200137 Email:- hspcbroyr @gmail.com
E-mail: hspcb @hry.nic.in

No. HSPCB/Consent/ : 313127020YAMCTO8177593 Dated:23/10/2020

To.
M/s :Jagdamba Dwellings Pvt. Ltd.
Village Hafizpur, Delhi Road, Damla, Yamuna Nagar

Subject: Grant of consent to operate to M/s Jagdamba Dwellings Pvt. Ltd..

Please refer to your application no. 8177593 received on dated 2020-09-28 in regional
office Yamuna Nagar.With reference to your above application for consent to operate,M/s
Jagdamba Dwellings Pvt. Ltd. is here by granted consent as per following specification/Terms
and conditions.

Consent Under BOTH

Period of consent 23/10/2020 - 31/03/2025

Industry Type Ply wood manufacturing( including Veneer and laminate) using the fuel
such as wood or coal or any other authorized fuel with or without resin
plant.

Category ORANGE

Investment(In Lakh) 170.5

Total Land Area(Sq.| 12142.0

meter)

Total Builtup Area(Sq.| 4047.0

meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 0.5 KL/Day

Number of outlets 1.0

Mode of discharge

1. Domestic Septic Tank

2. Trade

Domestic Effluent Parameters

1.NA

Trade Effluent Parameters

1. NA

Number of stacks 1

Height of stack

1. Stack attached to{32m

TFH Boiler

Emission parameters

1. SPM 150 mg/m3

Product Details
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1. Plywood 3000 Metric Tonnes/day

Capacity of boiler

1. TFH 30 Lac KCal 3000000 Kcalores/hr

2. Glue kettle Ton/hr

Type of Furnace

1.NA

Type of Fuel

1. Wood | 4 Ton/day

Raw Material Details

formaldehydrate 900 Metric Tonnes/Day

Face 3000 Sqr/mtr

Timber 36 Metric Tonnes/Day
Nirmal — poien
Kumar = 2asions

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
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change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1 Unit will submit latest AR within 3 months of start of operation.
2 Unit will apply 90 days before the Expiry of CTO.
3 Unit will not discharge any effluent outside its premise without prior approval of Board or
Without Permission from MC/PHED or Concerned Dept.
4 CTO so granted would be revoked without any prior Notice if Unit fails to comply with any
of the conditions of CTO.
5 Environmental compensation would be imposed as per policy of Board for Violation of CTO
and Air/Water/EP Act conditions for environmental damage.
6 The CTO is granted under Water Act 1974/ Air Act 1981 and if any violation reported
against the unit at any stage, the closure action as per provisions of section 33 A of Water Act
1974 or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit
apart from prosecution against the unit and its partners/ proprietor/ stake holders /responsible
person and unit will also be liable to pay the Environmental Compensation for the damage

caused to the Environment because the act of omission and commission by the unit.
Digitally signed by Nirmal
Kumar

N i rm al Ku ma r Date: 2020.10.23 17:38:34
Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board.
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Annexure-R68

FOREST DEPARTMENT, HARYANA
Form-1l {See Rule-5)
LICENSE
| Mo YNPLYPYT2017M388 ‘

| pate_ 20|85\ 5025

Licanse to *establish/ renew/ expand or upnnh Wood-based Enduﬁtry .

License is heraby granledfrenewed* to Shril Smt/ Kumari SAPNA GUPTA Son/ Dﬁﬁ:uﬂ' Wile of JAI PARKASH GARG
resident of 1129, SECTOR-17, HUDA,JAGADNRI, Yamuna Nagar, 135001 {hereinafier called “licensee”) to “establish / renaw/
. expand/ cperale Wood-based indusiry under the category Pl,'-bﬂd Industry locailed at M/s Jagdamba Dwellings Pvi Lid, |
| Village Hafizpur Deihi Road, Damla, YAMUNA NAGAR,Yamuna Nagar, 135001 subject (o the provisions contained In the
| Indian Forest Act, 1927 (16 of 1927), as amanded from time 1o time and the rules made thereunder and subject to the provisions
| of Wood Bssed Industries (Establishment Regulation) Guidelines, 2016. The licenses is authorized 1o use and operale the
| fatiowing machinary i the premises of above menboned category of WBI unit in the districl menlioned _Hlmrn

Deatail of Machinery

ven}cg-ﬁdﬁd ﬁnw'_____ﬂ. > ‘Hnri:m'nﬂh Band Saw B
__Sae(inches) | No.of Machines | _Size (inches) . | . No, of Machines
1 . 42 B _4 .I ; MNil Nil
[ e
i | Pealar 2 ifh e Presa : == e I
| | Size(lnches) | No.of Machines Skzs ) p:;;u Mﬂﬁ'-ﬂf
| e = = _ 2 __(inches Daylights, | Machines
H % I S ] _ [ 8 15 g .|
Chipper FATES ..
Size (inches) No. of Machines | Size (Inches) No. of Machines
5 7an i — Nil ' Nit 1

J

*strike whichever notl applicable

=1

00



The said license is *granted /renewed.to the licensee on the following conditions.
Conditions

1. The hcensee shall *establish /renew/ expand/ operate the Wood-based industry under the category Plywood
Industry in Distict Yamuna Nagar , Haryana a

2. The licensee shall nol alter the location of the Wood-based industry withou! obtaining pricr permission in wﬁ'&ng of
the Divisional Foresl Officer concemed,

3. This icense has been grantad to “establish/renew/ mmd.bpum the Wood-based Indusiry In district Yamuna

f Nagar, Haryana . Al present the location of the wood based industrial unit for which the ficense has been granted

has nal been indicaled in the license document. Once the licensee finalizes the location of the wood based industrial
unit for which this license has been granted, the licensee shall immediatlely intimate the Jursdictional lssuing
Autherity about the location of the said WBI unil. Upon such intimation from Lhe licensee, the Jurisdictional Issuing
Authority shall immadiately carry out amendment in the license document mentioning complete locstion of the WBI
unit.

4. The licensee shall maintsin such regisler and records and submil such retumns as may be dirscted, in writing, by the
Divisional Forest Officer (DFO) and when required produce them for inspaction by the DFO.

5. The lcensee shall ensure thal-
a. The site of the sawmill including the depatiyard for slorage of round timber, sawn timber and waste wood iz
properiy fenced/boundary wall erected with proper gates:; I
b. all the round limber, sawn timbar snd wﬂﬂd wasle is proparly siocked according 1o the Instruction that may be
tssuad from lime o tme by tha Divisional Forest Officer;
¢. the pramises of the Wood-based unit shall be open to inspection 2t all times by the DFO;
d. the license shall be iransferable on the terms &conditions as may be specified by the SLC, WBI, HARYANA from
time (o time and wheraln it is transferrad, the tfli;ﬂw shall, forthwith inform the Divisional Forest Officer
concernad of such rangler and the transteree shall hold the lcense

@, It would be the personal responsibility of the licensee to oblain all necessary statulory permission/ clearance from
tha concemed departmant/ agencies authoriliea

Note: If the unit is found 1o have installed/operate any machine for which the license is not issued to the unit, permission
given by the SLC, WBI, HARYANA in respect of such unit will ba desmed to have been withdrawn/cancalled.

“sirike whichaver nol applicable

mm._ﬂ[&i{l’i"_'_ 1 | g | ﬁ%m&?mm

et _!_\/b‘ s Dy. Conservatar of Forests
mﬂl—gﬁi Yami “lanagar Forest Djviss o, (Seal)
Yais :MGHE gar
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Compliance of the conditions of Consent to Operate issued to
M/s Jagdamba Dwellings Pvt. Ltd. Village Hafizpur, Delhi
Road, Damla, Yamuna Nagar for the period from 23.10.2020
to 31.03.2025 vide no. HSPCB o Consent/ :
313127020YAMCTO8177593 Dated: 23/10/2020.

Sr. | Conditions Compliance Status
No.
|1. | The applicants shall maintain good Complying

' housekeeping both within factory and

_ In the premises. All hose pipelines

values, storage tanks etc. shall be

‘ leak proof. In plant allowable

pollutants levels, if specified by State
! Board should be met strictly.

B

with and carry out directive/orders | unit will be taken by
‘ issued by the Board in this consent | this office, if found
order at all subsequent times without violating.
negligence of his /its part. The
applicant/company shall be liable for
such legal action against him as per
provision of the law/act in case of
‘ violation of any order/directives.
Issued at any time and or non
compliance of the terms and
conditions of his consent order.

The applicant/company shall comply | The action against the |

3. |The applicant shall make an CTO valid upto
application for grant of consent at 31.03.2025
least 90 days before the date of
expiry of this consent.

4. |Necessary fee as prescribed for Complying

paid by the applicant alongwith the
consent application.

< If due to any technological Complying
improvement or otherwise this Board
Is of opinion that all or any of the
! | conditions referred to above required
variation (including the change of
any control equipment either in
' whole or in part) this Board shall
after giving the applicant an
opportunity of being heard vary all or
such condition and there upon the /
|appri¢ant shall be bound to comply

i obtaining renewal consent shall be
|

j -~
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with the conditions so varied.

The industry shall provide adequate
arrangement for fighting the
accidental leakages, discharge of any
pollutants gas/liquids from the
vessels, mechanical equipment etc.
which are likely to cause
environment pollution.

Complying

The industry shall comply noise
pollution (Regulation and control)
Rules, 2000.

Complying

The industry shall comply all the
direction/Rules/Instructions as may
be issued by the MOEF/CPCB/HSPCB
from time to time.

Complying

The industry shall ensure that
various characteristics of the
effluents remain within the tolerance
limits as specified in EPA Standard
and as amended from time to time
and at no time the concentration of

‘any characteristics should exceed

these limits for discharge,

Complying

10.

The industry would Iimmediately
submit the revised application to the
Board in the event of any change in
the raw material in process, mode of
treatment/discharge of effluent. In
case of change of process at any

| stage during the consent period, the

industry shall submit fresh consent
application alongwith the consent to
operate fee, if found due, which may
be on any account and that shall be
paid by the industry and the industry
would immediately submit the
consent application to the Board in
the event of any change during the
year in the raw material, quantity,
quality of the effluent, mode of
discharge, treatment facilities etc.

Complying

} & £

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in
connection with the various process
and the treatment facilities. The

The direction is being
complied if required.

/
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'consent to operate is subject to
review by the Board at any time.

12,

Permissible limits for any pollutants
mentioned in the consent to operate
order should not exceed the
concentration permitted in the
effluent by the Board.

Complying

13,

The industry shall pay the balance
fee, in case it is found due from the
Industry at any time later on.

No fees balance

If the industry falls to adhere to any
of the conditions of this consent to
operate order, the consent to
operate SO granted shall
automatically lapse.

The action against the
unit will be taken by
this office, if found
violating.

15. | If the industry is closed temporarily Unit is operational.
‘ at its own, they shall inform the
Board and obtain permission before
, restart of the unit.
' 16. | The industry shall comply all the | Complying

Directions/ Rules/Instructions issued
from time to time by the Board.

Specific Conditions :

Compliance Status

792

1. | Unit will submit latest AR within 3 Complying

i months of start of operation.

2. | Unit will apply 90 days before the CTO valid upto

i Expiry of CTO. 31.03.2025

3. | Unit will not discharge any effluent Complying
outside its premise without prior
approval of Board or Without
Permission from MC/PHED or
Concerned Deptt.

4. |CTO so granted would be revoked The action against the
without any prior Notice if Unit fails | unit will be taken by

| to comply with any of the conditions this office, if found
| of CTO. violating.

5. | Environmental compensation would The action against the
be imposed as per policy of Board for unit will be taken by
Viclation of CTO and Air/Water/EP this office, if found
'Act conditions for environmental violating.

| damage.

6 The CTO is granted under Water Act The action against the
1974/ Air Act 1981 and if any | unit will be taken by
violation reported against the unit at this office, if found
any stage, the closure action as per violating.
| provisions of section 33 A of Water /

/,/'
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Act 1974 or 31 A of Air Act 1981 or
under other relevant sections will be
taken against the unit apart from
prosecution against the unit and its
partners/ proprietor/ stake holders
/responsible person and unit will also
be liable to pay the Environmental
Compensation for the damage
caused to the Environment because
the act of omission and commission
| by the unit.

Y dili

Naresh Kumar, AEE
HSPCB, Yamuna Nagar
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280 Annexure-R70

———— HARYANA STATE POLLUTION CONTROL H
—— BOARD LI
mepeg SCO-131 Sector-17, HUDA Jagadhari Ph.01732- [
- 200137 Email:- hspcbroyr @gmail.com
E-mail: hspcb @hry.nic.in

No. HSPCB/Consent/ : 313127020YAMCTO8198744 Dated:29/10/2020

To.

M/s :Krishna Panels

Khasra No 17//14/2, 15/1, 15/2, 16, 17, 18, 19, 20, Khewat No 103/153, Vakya
Mouja Kunjal Janttan, Sub Tehsil Radaur, Teh Jagdhri

Subject: Grant of consent to operate to M/s Krishna Panels.

Please refer to your application no. 8198744 received on dated 2020-10-05 in regional
office Yamuna Nagar.With reference to your above application for consent to operate,M/s
Krishna Panels is here by granted consent as per following specification/Terms and conditions.

Consent Under BOTH

Period of consent 28/10/2020 - 31/03/2030

Industry Type Ply wood manufacturing( including Veneer and laminate) using the fuel
such as wood or coal or any other authorized fuel with or without resin
plant.

Category ORANGE

Investment(In Lakh) 1203.0

Total Land Area(Sq.| 0.0

meter)

Total Builtup Area(Sq.| 0.0

meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 0.5 KL/Day

Number of outlets 1.0

Mode of discharge

1. Domestic Septic tank

2. Trade

Domestic Effluent Parameters

1. BOD 30 mg/l

2.COD 250 mg/1

3. TSS 100 mg/1

Trade Effluent Parameters

1. NA

Number of stacks 1

Height of stack

1. Stack attached to|32m

Boiler

Emission parameters
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1. SPM | 600 mg/m3

Product Details

1. Plywood/Plyboard | 5000

Capacity of boiler

1. Boiler 14 tonne | 14 Ton/hr

Type of Furnace

1.NA |

Type of Fuel

1. Wood | 2 Ton/day

Raw Material Details

Face/Core/Veneer 8000 Sqr/mtr

Timber 50 Metric Tonnes/Day

Glue 5 Metric Tonnes/Day
Nirmal =~ Rt
Kumar = 3

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
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10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1 Unit will submit latest AR within 3 months of start of operation.
2 Unit will apply 90 days before the Expiry of CTO.
3 Unit will not discharge any effluent outside its premise without prior approval of Board or
Without Permission from MC/PHED or Concerned Dept.
4 Unit is liable to be prosecuted for past violations if found at any stage. Grant of this CTO
doesn't Provide any kind of immunity to unit w.r.t any action taken by board.
5 Unit is liable to pay balance fee if found at any stage.
6 The CTO is granted under Water Act 1974/ Air Act 1981 and if any violation reported
against the unit at any stage, the closure action as per provisions of section 33 A of Water Act
1974 or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit
apart from prosecution against the unit and its partners/ proprietor/ stake holders /responsible
person and unit will also be liable to pay the Environmental Compensation for the damage

caused to the Environment because the act of omission and commission by the ug,li.t.II o
igitally signed by Nirma
Kumar

Nirmal Kumar o010 12202
Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
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FOREST DEPARTMENT
LICENSE FOR WOOD BASED INDUSTRIES

License Number : YN/PLY/PTF/2017/0854
Provisional License mmrmmMﬁﬁmm;s hereby renewed and confirmed in favour of Smt, MANISHA

. AGARWAL daughter of Shri, RAJ KUMAR KHEMKA resident of 1845 SECTOR-17 HUDA JAGADHRI Yamuna Nagar 135001 under the

provisions of Haryana Wood Based Industries {Eshbiilhunnt and Regulation) Rules, 2022 as per following details and sublect to conditions
given on the reverse of the Form, Hencaforth, the new Licensa Nmmullhmmma

t IT '_[-;uu of the Licensee MANISHA AGARWAL

: .;:_ _tl Father's Name RAJ KUMAR KHEMKA

'ﬂ. |F; [ﬁdd: Sﬂ_ft;I Licensee h 1845 SECTOR-17 HUDA JAGADHR! Yamuna Nagar 135001

A P qa:ur: -t.:n:f.mlmership_m_- Partnership Firm o
|I PR the unit M/s Kri:!‘ma I!flrnlli
i & T\‘E:t!gaw uft_h! unit Plywood Industry i

—e

7 | Location of the Unit with 30°05's0.59¢

| latitude/longitude 771123230
| 8 l Postal address of the unit Wlifl‘ii"ltunjil‘-'hhn‘filn_:hil dagadhri YAMUNA NAGAR Yamuna ﬁanr 135001
SRS —— —— — o 5 e i
! g | Detalls of machinery ' chinery g 4 Slze ' Number
e 5 ' 42 4_
[ : . 4 eler 48 1
‘ . N\ \‘ : 8x4 x 15 2
: j Chipper 5 TON 1 at ]
ii_m [ Amount of License fee paid Aupees 5000 vide Recelpt No. 37544300 dated 24/12/2022 15 0o:50
! 11 | Validity of License [ From —|_ To ]
| == 01-April-2022 ! 31-March-2027 i |
12 Particulars of Licensing Autharity Divislonal Forest Officer, Yamuna Nagar

| e Blgfny | Ay

Place:__Vn B
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the State Leys Committee,

12. It shall be the Personal responsibility of the Registrant to obtain ajf necessary statutory permission/clearance from the concerned
demﬁm&agen:l&:fauﬂ:mﬁes

office or any error |in scrutinizing the Provided
fnf-_:f@aﬂunfwu:ulm which renders You ineligible for the I

Cense, as per the applicable rules and provisions, at
anytime after Issuance of license, the license ig liable to be cancelled,

| Sign "SRRy with Seal
\ Yamune B8 Pt Diviean
' Yaununa Mager (Hiryana)
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€89 Annexure-R72

Compliance of the conditions of Consent to Operate issued to
M/s Krishna Panels, Village Kunjal Janttan, Tehsil Radaur,
Yamuna Nagar for the period from 28.10.2020 to 31.03.2030
vide no. HSPCB / Consent/ : 313127020YAMCTO8198744
Dated: 29/10/2020.

| Sr. ' Conditions
! Ha'
1.

Compliance Status

The applicants shall maintain good
housekeeping both within factory and
in the premises. All hose pipelines
values, storage tanks etc. shall be
leak proof. In plant allowable
- pollutants levels, if specified by State
| Board should be met strictly.

Complying ,

The applicant/company shall comply
with and carry out directive/orders

The action against the
unit will be taken by
this office, if found

| Issued by the Board in this consent
order at all subsequent times without
‘ negligence of his /its part. The
applicant/company shall be liable for
such legal action against him as per
provision of the law/act in case of
violation of any order/directives.
‘ Issued at any time and or non
compliance of the terms and
conditions of his consent order.
The applicant shall make an
' application for grant of consent at
least 90 days before the date of
expiry of this consent,
Necessary fee as prescribed for
obtaining renewal consent shall be
Paid by the applicant alongwith the
' consent application.
If due to any technological
improvement or otherwise this Board
Is of opinion that all or any of the
conditions referred to above required
variation (including the change of
any control eguipment either in
whole or In part) this Board shall
after giving the applicant an
opportunity of being heard vary all or
such condition and there upon the
applicant shall be bound to comply |
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violating.

CTO valid upto
31.03.2030

Complying

Complying
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with the conditions so varied.

The industry shall provide adequate
arrangement for fighting the
accidental leakages, discharge of any
pollutants gas/liquids from the
vessels, mechanical equipment etc.
which are likely to  cause
environment pollution.

Complying

The industry shall comply noise
pollution (Regulation and control)
Rules, 2000.

Complying

The industry shall comply all the
direction/Rules/Instructions as may
be issued by the MOEF/CPCB/HSPCB
from time to time.

Complying

The industry shall ensure that
various  characteristics of the
effluents remain within the tolerance
limits as specified in EPA Standard
and as amended from time to time
and at no time the concentration of
any characteristics should exceed
these limits for discharge.

Complying

The industry would immediately
submit the revised application to the
Board in the event of any change in
the raw material in process, mode of
treatment/discharge of effluent. In
Case of change of process at any
stage during the consent period, the
Industry shall submit fresh consent
application alongwith the consent to
operate fee, if found due, which may
be on any account and that shall be
| paid by the industry and the industry
would immediately  submit the
consent application to the Board in
the event of any change during the
year in the raw material, quantity,
quality of the effluent, mode of
discharge, treatment facilities etc.

Complying

&

The officer/official of the Board shall
reserve the right to access for the
| inspection of the industry  in
' Connection with the various process
and the treatment facilities. The

The direction is being
complied if required,

/
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consent to operate is subject to
review by the Board at any time.

12.

Permissible limits for any pollutants
mentioned in the consent to operate
order should not exceed the
concentration permitted in the
effluent by the Board.

Complying

The industry shall pay the balance
fee, in case it is found due from the
industry at any time later on.

Complying

If the industry fails to adhere to any
of the conditions of this consent to
Operate order, the consent to
operate S0 granted shall
automatically lapse.

The action against the
unit will be taken by
this office, if found
violating.

| 15, | If the industry is closed temporarily | Unit is operational,
at its own, they shall inform the

| ' Board and obtain permission before

h restart of the unit.

| 16. | The industry shall comply all the Complying
Directions/ Rules/Instructions issued

! from time to time by the Board.

|

‘ Specific Conditions : Compliance Status

L. | Unit will submit latest AR within 3 Complying

| _months of start of operation.

' 2. | Unit will apply 90 days before the CTO valid upto
Expiry of CTO. 31.03.2030

3. | Unit will not discharge any effluent Complying

outside its premise without prior
approval of Board or Without
Permission from MC/PHED or
Concerned Deptt.

‘4. |Unit is liable to be prosecuted for | The action against the

. past violations if found at any stage, | unit will be taken by
Grant of this CTO doesn't Provide this office, if found
any kind of immunity to unit w.r.t violating.

L any action taken by board.

5. | Unit is liable to pay balance fee if Complying

found at any stage.

6. |The CTO is granted under Water Act The action against the
| 1974/ Air Act 1981 and if any | unit will be taken by
| violation reported against the unit at| this office, if found

any stage, the closure action as per violating,
provisions of section 33 A of Water
Act 1974 or 31 A of Air Act 1981 or
Ll under other relevant sections will be i
e
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taken against the unit apart from
prosecution against the unit and its
partners/ proprietor/ stake holders
/responsible person and unit will also
be liable to pay the Environmental
Compensation for the damage
caused to the Environment because
the act of omission and commission
by the unit.

=

Naresh Kumar, AEE
HSPCB, Yamuna Nagar
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289 Annexure-R73

——  HARYANA STATE POLLUTION CONTROL Gl
BOARD 1R

-
Mgl%'@ SCO-131 Sector-17, HUDA Jagadhari Ph.01732- |

- 200137 Email:- hspcbroyr @gmail.com

E-mail: hspcb @hry.nic.in
No. HSPCB/Consent/ : 313127023YAMCT033104160 Dated:15/03/2023
To.
M/s :Best Panel Industries
Village Hafizpur Tehsil Mustafabad Distt Yamuna Nagar
Subject: Grant of consent to operate to M/s Best Panel Industries.

Please refer to your application no. 33104160 received on dated 2023-01-30 in
regional office Yamuna Nagar.With reference to your above application for consent to
operate,M/s Best Panel Industries is here by granted consent as per following
specification/Terms and conditions.

Consent Under BOTH

Period of consent 01/04/2023 - 31/03/2028

Industry Type Ply wood manufacturing( including Veneer and laminate) using the fuel
such as wood or coal or any other authorized fuel with or without resin
plant.

Category ORANGE

Investment(In Lakh) 239.0

Total Land Area(Sq.| 12140.0

meter)

Total Builtup Area(Sq.| 4000.0

meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 0.5 KL/Day

Number of outlets 1.0

Mode of discharge

1. Domestic septic tank

2. Trade 0

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks 1

Height of stack

1. stack | 32 mtr.

Emission parameters

1. SPM 150 mg/m3

Product Details
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1. Plyboards (sqr/mtr.) | 5000

Capacity of boiler

1. TFH 30 Lac/Kcal | 3000000 Kcalores/hr
Type of Furnace

1. NA |

Type of Fuel

1. Wood | 5 Ton/day

Raw Material Details

Core/Face/Veneer 5000 Sqr/mtr
Timber 50 Metric Tonnes/Day
Glue 400 Kg/Day

Regional OJfiF¢N Y'ngar
Haryana State PMEW R&%@L Board.

g 13:31:12 +05'30'
Terms and conditions *

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
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consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1. That the unit will run and maintain the APCM.
2. That the unit will not made any expansion without prior permission of the Board.
3. That the unit will apply for renewal of CTO before 90 days from expiry of this CTO.
4. That the unit will not discharge any effluent outside its premise without prior approval of
Board or without Permission from MC/PHED or Concerned Dept.
5. That the CTO so granted would be revoked without any prior Notice if Unit fails to comply
with any of the conditions of CTO.
6. That the Environmental compensation would be imposed as per policy of Board for
Violation of CTO and Air/Water/EP Act conditions for environmental damage
7. That the unit will use only legal fuel as prescribed by the Board.
8. That the unit will manage/ dispose of the flyash properly.
9. That the unit will maintain the parameters within permissible Standards as per EP Act, 1986.

10. That the unit will abide by the directions of CPCB/HSPCB/MOEF&CC and any other
competent authority time to time.

11. That the unit will abide the directions/ orders of Hon’ble Supreme court /High
Court/NGT/SEC any other court.

12. That concealing factual data or submission of false/ fabricated data and failure to comply
with any of the condition mentioned above may result in withdrawal of this CTO and attract
action under the provisions of Water Act, 1974 and Air Act, 1981 and violation of any law of
land.

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
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FOREST DEPARTMENT, HARYANA

REGISTRATION
) "N "2
Mo YMISP/ETERDY o9 ¢ 1‘1 |
owe A\ WD
| Registration to *establishi renawl.expand of aperate Wood-based industry

Remqatranon 8 hereby gramited amevesr® 10 Shiil Smb Kuman SWETA NAGPAL San! Dauahtes! Wite of ANIL KUMAR ARORA |
| mesigiepyt ot 781.5ECTOR-1T, HUDA, JAGADHRI, Yamuna Nagar, 115001 (hermndfte called "Reqistrunt™) o “ustablich [vease |

| wxpend operate Wi jod-basad Indusiry unaer the calegory Standalone Prass i Districl Yamuna Nagar . Haryama subiedt 16 the |

provisinns containad in the indiar: Forast Act, 1927 1€ of 145271, as amandad from time 1o hma andl the rubes mace Narends !
an Subdest W The Drovisions of WwWool Based Ingusirins Establ shmant &Reoqulaton) Guinalines G Thix Rpqistrant s

AUTRORZES [0 oy TS OFM g thae I0lleseiryl) SBCTINDTY W fher poerisds of A it CAWNOTY al W unit en Ihe disrrict

s ryione? Bk

! Detail of Machinery

! vertical Band Saw Horizontal Band Saw
|
S ro (Inches) o, of Machines Sire (Inches) No. of Machings ||
| Nl Nil _ Nil Nl ;
' b L ¥ - B I
" ;;ﬂ" . I Press =
=TT x SNSRI Size ! MG of No. of
' size (Inchen M. af Machines ]
| sk N s g (Inches) Daylights ~ Machines |
{ il 1] ' . P i
v Nt Axd 12 1 |
\. Chipper _ Slicer = l
1f e Size {Inches) o No. ol Machines Swee finohies) Mo, ol Machiries | !
P i S S bl n AL { |
Nl Nil Ml Nil I\
1 II
l sk wihchewe nal .1;_-|m._.'p!:-lrt
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Place

“strike whichevit nol applicable

The said Registration is *granted/eenpewed 1o the Registrant on the following conditions.

Conditions
Tha Registrant shall = gotnbhah T ancad-aepand | onersb 1ne Wond-nasad industry undse the Caliegory Standalone
Press in District Yamuna Magar . Haryana
The Regisitan shall ned alter the location of the Wood-tamed industry withaul abtaining priar parmisson in writing o
the Divisional Forest Officer concemed
Ths Registiation kas been granied 1o s astablshitenswi-anpind oporate the Wood Dok i industry in district
vamuna Nagar . Haryana Al present thi location ot the wood based wdgstnal anit forstiah tie rogrslration has
s qranited fras acl Demn widlcated i e regstratar: document, Tnce the regeastrant lnakzes he loEmorn of ine
amod basad ingustist und far which this registration has Deen granted, ing registrant shall irrernaaeataly infirates thae
Juitsctional Issung Autharity about the location of the =aid WAL unil. Upon such ingmation from the regesiraliona
e Susisdictional 1ssiing Authority shall immediately carry out amendment in the registration document mentinming
complate lncation of the WEI umt
I e Ragistrant shall mantain such rEgisien anvdl recads find submit such reluns 88 may be direcied, I8 writing, by
iHie Divisional Forest Officer {DF Q) and when requred produce themn o mapection by s oro

_ The Regmtrant shall ensure thal—

a Thee site of the ssamill including the denot/yand jor slorage of rounc timber sawn timbes and wisle: wood 1=
propefly encediboundary wall erectad willl DrODpaer gates.

b &l the reung fimbes, Sawn imber and wioosd waslht = rrcuietly Slockid of ciftbnit) 10 b inatruciion ik rads e
saued from bimie to time iy e Onsmnal Forest O

¢ tha promites of e Wood-Dased uni shall e open T nspection at il brmes by the DFO,

d. This Registration shall D transteraliie on i eems Scondilions as may be speatfed Dy SLC, WEBI, HARYANA
frorm b o img and whenen it s ranstemed, the vansferor shall, forthwith wlorm Uie Donsional T orest CHicer
soncemei ol sush transfer and the transferce shall hold the Rogsttabon.

It would be the personal responsibility of the Reqisirant to abtam all necassary ghatinany pormassion clearance fom
the CONGRIMEE ouparment’ agencies/ authonles

Mt I the unil is Tound 1o Nave imtalked/oporate any machne tor which s Registration (s nal tasuizd to the uml,
perrsSion given by the SLC. WBI, HARYANA in respect of such Linit will B aoemed 1D tave baon withdrawn

S s
D.*. o -ﬁ;i E“‘l” ; “?j'-*‘.;f‘.i

WS 3 g g

4. L.

F;

R
|
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294 Annexure-R75

Compliance of the conditions of Consent to Operate issued to
M/s Best Panel Industries, Village Hafizpur, Tehsil
Mustafabad, Yamuna Nagar for the period from 01.04.2023 to
31.03.2028 vide no. HSPCB / Consent/ : 313127023YAMCTO
33104160 Dated: 15/03/2023.

Sr.  Conditions Compliance Status
No.
1. | The applicants shall maintain good Complying

| housekeeping both within factory and
in the premises. All hose pipelines
‘ ' values, storage tanks etc. shall be
leak proof. In plant allowable
pollutants levels, if specified by State
. Board should be met strictly. .
2. |The applicant/company shall comply | The action against the
‘ with and carry out directive/orders | unit will be taken by
issued by the Board in this consent this office, if found
order at all subsequent times without violating.
| negligence of his /its part. The
applicant/company shall be liable for
such legal action against him as per
provision of the law/act in case of
. violation of any order/directives.
Issued at any time and or non
compliance of the terms and
conditions of his consent order.
3. |The applicant shall make an CTO valid upto
‘application for grant of consent at 31.03.2028
least 90 days before the date of
expiry of this consent,
4, Necessary fee as prescribed for Complying
obtaining renewal consent shall be
paid by the applicant alongwith the
consent application.
5. |If due to any technological Complying
Improvement or otherwise this Board
Is of opinion that all or any of the
I conditions referred to above required
. variation (including the change of
any control equipment either in
whole or in part) this Board shall
after giving the applicant an
opportunity of being heard vary all or
such condition and there upon the
applicant shall be bound to comply /
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with the conditions so varied.

The industry shall provide adequate
arrangement for fighting the
accidental leakages, discharge of any
pollutants gas/liquids from the
vessels, mechanical equipment etc.
which are likely to cause
environment pollution.

Complying

The industry shall comply noise
pollution (Regulation and control)
Rules, 2000.

Complying

The industry shall comply all the
direction/Rules/Instructions as may
be issued by the MOEF/CPCB/HSPCB
from time to time.

Complying

The industry shall ensure that
various characteristics of the
effluents remain within the tolerance
limits as specified in EPA Standard
and as amended from time to time
and at no time the concentration of
any characteristics should exceed
these limits for discharge.

Complying

10.

The industry would Iimmediately
submit the revised application to the
Board in the event of any change in
the raw material in process, mode of
treatment/discharge of effluent. In
case of change of process at any
stage during the consent period, the
industry shall submit fresh consent
application alongwith the consent to
operate fee, if found due, which may
be on any account and that shall be
paid by the industry and the industry
would immediately submit the
consent application to the Board in
the event of any change during the
year in the raw material, quantity,
quality of the effluent, mode of
discharge, treatment facilities etc.

Complying

[11.

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in
connection with the various process
and the treatment facilities. The

The direction Is being
complied if required.
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' consent to operate is subject to
review by the Board at any time,

12,

Permissible limits for any pollutants
mentioned in the consent to operate
order should not exceed the
concentration permitted in the
effluent by the Board,

Complying

13.

14.

The industry shall pay the balance
fee, in case it is found due from the
industry at any time later on.

No fees balance

If the industry fails to adhere to any
of the conditions of this consent to
| Operate order, the consent to

operate SO granted shall
| automatically lapse.

The action against the
unit will be taken by
this office, if found
violating.

Directions/ Rules/Instructions issued
from time to time by the Board.

15. |If the industry is closed temporarily | Unit is operational.
| at its own, they shall inform the
|Bnard and obtain permission before
_ restart of the unit.
16. | The industry shall comply all the Complying

Specific Conditions :

Compliance Status

1. | That the unit will run and maintain Complying
the APCM,

2. |That the unit will not made any Complying

i €xpansion without prior permission
| of the Board.

3. | That the unit will apply for renewal of CTO valid upto
CTO before 90 days from expiry of 31.03.2028
this CTO.

4. | That the unit will not discharge any Complying
effluent outside its premise without
prior approval of Board or without
Permission from MC/PHED or

. Concerned Deptt.

5. |That the CTO so granted would be The action against the
revoked without any prior Notice if| unit will be taken by
Unit fails to comply with any of the this office, if found

il conditions of CTO violating.

| 6. | That the Environmental | The action against the
compensation would be imposed as| unit will be taken by
per policy of Board for Violation of this office, if found
CTO and Air/Water/EP Act conditions violating.
for environmental damage.

| 7. | That the unit will use only legal fuel | / Complying

810
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'as prescribed by the Board vide No
4023-4076 dated 12.12.2018.

That the unit will manage/ dispose of
the flyash properly.

Complying

That the unit will maintain the
parameters within permissible
Standards as per EP Act, 1986.

Complying

That the unit will abide by the
directions of CPCB/HSPCB/MOEF&CC
énd any other competent authority
time to time.

Complying

That the wunit will abide the
|directions,f orders of Hon'ble
| Supreme court /High Court/NGT/SEC
any other court.

Complying

That concealing factual data or
submission of false/ fabricated data
and failure to comply with any of the
condition mentioned above may
result in withdrawal of this CTE and
attract action under the provisions of
Water Act, 1974 and Air Act, 1981
| and violation of any law of land.

The action against the
unit will be taken by
this office, if found

violating.

—"

—_—
Nargsh Kumar, AEE

HSPCB, Yamuna Nagar
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298 Annexure-R76

'!F"-—' HARYANA STATE POLLUTION CONTROL BOARD

";" SCO-131 Sector-17, HUDA
Jagadhari Ph.01732-200137
E-mail: hspcb.pkl@sify.com
No. HSPCB/Consent/ : 313127017YAMCTO3930455 Dated:26/03/2017
To

Shree Ram Steel Industries
Vill. & P.O. Damla

Subject: Grant of consent to operate to M/s Shree Ram Steel Industries

Please refer to your application received on dated 2017-03-08 in regional office Yamuna
Nagar.

With reference to your above application for consent to operate,M/s Shree Ram Steel
Industries is here by granted
consent as per following specification/Terms and conditions.

Consent Under BOTH

Period of consent 01/04/2017 - 31/03/2027

Industry Type Ply -board manufacturing( including Veneer and laminate) with oil fired
boiler/ thermic fluid heater(without resin plant)

Category ORANGE

Investment

1. Land (Rs.in LAKHS) | 8

2.Building(Rs.in| 1

LAKHS)

Quantity of effluent

1. Trade 0.0 KL/Day
2. Domestic 0.5 KL/Day
Number of outlets 1.0

Mode of discharge

1. Domestic Septic Tank
2. Trade NA
Domestic Effluent Parameters

1. NA 0 mg/1
Trade Effluent Parameters

1.NA 0 mg/l
Number of stacks 1

Height of stack

1. Boiler 100 feet
Emission parameters

1. SPM 142.73 mg/m3
2. SOX 15.44 mg/m3
3. NOX 9.31 mg/m3
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Product Details

1. Plyboards | 29.07 Metric Tonnes/day
Capacity of boiler

1. Boiler | 17.5 Ton/hr

Type of Furnace

I.NA l0o

Type of Fuel

1. Wood | 4 Ton/day

Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Nothing in this consent shall be deemed to preclude the instruction of any legal action nor
relieve the applicant form any responsibility, liabilities of penalties to which the applicant is or
may be subject.

7. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

8. The consent being issued by the Board as above doesn’t imply that unit performance
conforms to law as required.The consent is being issued provisionally only with a view to
accommodate the unit to provide it an opportunity to modify its operation immediately so as
bring them in conformity with the law of the land.

9. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

10. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

11. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

12. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of

813



300

change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
13. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
14. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
15. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
16. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
17. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
18. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.
19. The industry shall inform to HO/RO office immediately by FAX in case of failure of
APCM.
20. The applicant shall ensure that the emission of the air pollutants shall remain within
emission standards as approved by the State Board from time to time.
21. The existing air pollution control equipment if required shall be alerted or replaced in
accordance with the direction of the Board.

Specific Conditions :

Unit will maintain & operate its APCM regularly, unit will submit A/R under Air Act for the
year 2016-17 as per policy of the Board & unit will apply of extension of CTO 90 days before
expiry of this CTO.

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board,
Panchkula.
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Annexure-R77

LICENSE ﬁ%nwmn BASED INDUSTRIES

License Number - YN/PLY/PF/2023/05152

License Number Wmmmmmmﬁm dated 13-December:2018 is hereby renewed in favour of Shri.

ASHWANI KAUSHIX son of Shri, MADAN LAL resident of 348/6 SAWAN PURI JAGADHRI DISTT. YAMUNA NAGAR Yamuna Nagar 135001

under the provisions of Haryara Woed Based industries (Establishment and Regulation) Rules, 202235 per follawing detalls and subject to
-anditions given on the reverse of the Form. Henceforth, the new License Number will be YN/PLY/PF/2023/05152

1 Name of the Licensee EHW&HI KAUSHIK
2 Fathar's Name u.mm LAL
3 Addrecs of the Licenset 1 mﬁ SAW:I.N FH’R?MGMHRI DIETT, YAMLINA HHSAI Yamuna T'hpr 135001
4 Nature of Dwrership : lenip Firm
5 Name of the unit M5 SHREE RAM STEEL JNBUSTRIEE
& Category of the unit ‘Fﬁwnd Mﬁw '
7 Location of the Ut with Wﬂﬁ 3937
Istiude flongituds mns.az"
& pastal addrass of the unit H'ILLAEE DMH.A DI'.ETT 'I'AMUH-IK HAGAR Yamuna mnr 135001
9 Detalls of machinery ﬁ!lj__ﬂngq m Ty _ Slze e Number
VBS ] e 4z 3
Peeler | e 48 2
Press Bud a 15 i
Chipper _3TON - 1
10 Amount of License fee paid ; nupeu 5000 vide Receipt No. agagy3Ia4 dated mmnmz.mﬁ
11 Validity of License Tl ___From T
- 01-April-2022 2 31-Margh-2027
12 - Pariculars of Licensing Authorty Divisignal Forast Officer, Yamuna Nagar
™
w: ] S02 2015 th.-ﬂ:mnw Officer (T)
Signlorn SARIEEFEAR A thoe dyiti Sdal
Place: "‘}h"r""‘-‘-‘""“: N_?J 45 Yauuna Noger (Flaryans)
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anditions: : = Heil
1. The License shall be valid for 2 pericd nf-llw_ﬁhhlimi mﬁﬁ'ﬂ e 51 March 2027 and may be renawed as prescribed under
the rules.

p ‘l‘hl.k:unsn shall not alter the location of the Wood-based industry without obtaining prior permission in writing of the Divisienal
‘Forest Officer concerned.

3. The Wood Based industrial Unit shall be subjected to Inspection at any time by 3ny authorized Forest Officer.
4. The Wood Based industrial Linit shall wﬂmhtﬁn registers, documents and accounts in the form 23 required under these rules.

5. The Wood Based industrial Unit Hu_mudhrn'{nrﬁwhr category shall not be converted inta any othar category without cbtaining 2
fresh Licanse . :

& The capacity of the Wood fasad Industrial Unit shall not be ankaniced or any new machinery sthar than those mentioned in the
License shall not be instaliad without the prior approval of the State Level Committee.

7. The logation nrhuudiu-dﬂwwmdhgﬂmﬁ.wmlnﬂu License shall not be ;h!ﬂtdmwmw:ppmld
the $tate Level Committee.

8. The name of the Wood Based Industrial Unit mentioned in the Licenss 5hn11luntbe changed without the approval/permission of the
Grate Level Commitiee,

g, The Licerse or awnership of the Waood Based Industrial Uit ment:oned in the License shall not be transfemed without the prior
permission of the State Level Committee.

10. The premises of the Wood Based Industries including the yard for storage shall Be enclosed within a fence fitted with proper gales.

11. Al the round timber, sawn timber and wastage shall be properly stacked for faciliating stock taking and inspection of supendsory
Forest stali.

13, it shall be the pernsondl responsibility of the Liceniee to obtain all necessary cpatutory pemissien/clearance from the concemed
M#lrmﬁ'lh;eﬁ:lﬁsi‘lmbﬂ‘fﬁl‘l

Note: If the unit s found o hive installed/operate any machine for which the Ligense is not lssued 1o the unit, permission given by the
Srate Lovel Committes, Wood Basad industrias, Haryana In respect of such ynit shall be deamed to have been v.rlmm'a'wn.’camtﬂed.

N
o[22 2023 Q%Mm

Place: “‘&"I‘N-__ﬂ__"} n ;i] $ . : Yauna Nagar {Haryara)

. This renewal is subject to the condition that In case, if an '

7 " y discrepancy Is noticed In relation to the
information/ plrﬁu.lllﬂ provided by you to this office or any emor In scrutinizing the provided
infarmation/particulars which renders you ineligible for the license, as per the applicable rules and provisions, at
any time after lssuance of license, the license is liable to be cancelled.
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303 Annexure-R78

Compliance of the conditions of Consent to Operate issued to
M/s Shree Ram Steel Industries, Village & P.O. Damla,
District Yamuna Nagar for the period from 01.04.2017 to
31.03.2027 vide no. HSPCB/Consent/ -
313127017YAMCT03930455 Dated :126/03/2017.

'Sr. | Conditions Compliance Status |

No.

1. | The applicants shall maintain good Complying
housekeeping both within factory and

in the premises. All hose pipelines
values, storage tanks etc. shall be
leak proof. In plant allowable
‘ pollutants levels, if specified by State
Board should be met strictly.

2. | The applicant/company shall comply | The action against the
} with and carry out directive/orders unit will be taken by

Issued by the Board in this consent this office, if found
order at all subsequent times without violating.
negligence of his /its part. The
applicant/company shall be liable for
' such legal action against him as per
provision of the law/act in case of
violation of any order/directives.
Issued at any time and or non
compliance of the terms and
conditions of his consent order.
3. |The applicant shall make an CTO valid upto
application for grant of consent at 31.03.2027
least 90 days before the date of
expiry of this consent.
|4. | Necessary fee as prescribed for Complying
obtaining renewal consent shall be | |
paid by the applicant alongwith the
consent application.
5. If due to any technological Complying
improvement or otherwise this Board
is of opinion that all or any of the
conditions referred to above required
variation (including the change of
- any control equipment either in
| whole or in part) this Board shall
| after giving the applicant an

opportunity of being heard vary all or

such condition and there upon the

| applicant shall be bound to comply /
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with the conditions so varied.

Nothing in this consent shall be
deemed to preclude the instruction of
any legal action nor relieve the
applicant form any responsibility,
liabilities of penalties to which the
applicant is or may be subject.

The direction is being
complied if required.

The industry shall provide adequate
arrangement  for  fighting  the
accidental leakages, discharge of any
pollutants  gas/liquids from the
vessels, mechanical equipment etc.
which are likely to  cause
environment pollution.

Complying

The consent being issued by the
Board as above doesn't imply that
unit performance conforms to law as
required. The consent is being issued
provisionally only with a view to
accommodate the unit to provide it
an opportunity to modify Its
operation immediately so as bring
them in conformity with the law of
the land.

Not required at this
stage.

'The industry shall comply noise
pollution (Regulation and control)
Rules, 2000.

Complying

The industry shall comply all the
direction/Rules/Instructions as may
be issued by the MOEF/CPCB/HSPCB
from time to time.

Complying

The industry shall ensure that
various characteristics of the
effluents remain within the tolerance
limits as specified in EPA Standard
and as amended from time to time
and at no time the concentration of
'any characteristics should exceed
these limits for discharge.

Complying

12.

The industry would Iimmediately
submit the revised application to the
Board in the event of any change in
the raw material in process, mode of
treatment/discharge of effluent. In
case of change of process at any
stage during the consent period, the

| industry shall submit fresh consent |

Complying

/ -
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application alongwith the consent to
operate fee, if found due, which may
be on any account and that shall be
paid by the industry and the industry
would Immediately submit the
consent application to the Board in
the event of any change during the
year in the raw material, quantity,
quality of the effluent, mode of

| discharge, treatment facilities etc.

13.

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in
connection with the various process
and the treatment facilities. The
consent to operate is subject to
review by the Board at any time.

The direction is being
complied if required.

14.

Permissible limits for any pollutants
mentioned in the consent to operate
order should not exceed the
concentration permitted Iin the
effluent by the Board.

Complying

15.

The industry shall pay the balance
fee, in case it is found due from the
industry at any time later on.

No fees balance

16.

If the industry fails to adhere to any
of the conditions of this consent to
operate order, the consent to
operate SO granted shall
automatically lapse.

The action against the |
unit will be taken by |
this office, if found

violating.

[17.

If the industry is closed temporarily
at its own, they shall inform the
Board and obtain permission before
restart of the unit.

Unit Is operational.

| 18.

The industry shall comply all the
Directions/ Rules/Instructions issued
from time to time by the Board.

Complying

10,

The industry shall inform to HO/RO

office immediately by FAX in case of |

| failure of APCM.

Complying

20.

' The applicant shall ensure that the

emission of the air pollutants shall
remain within emission standards as
approved by the State Board from
time to time.

Complying

2L

The existing air pollution control
equipment if required shall be alerted

Lor replaced in accordance with the

819
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direction of the Board.

Qpeélﬁc"Cnndltlnns - Cnm;lﬁl'a‘t_ﬁce Status
Unit will maintain & operate its APCM CTO valid upto
regularly, unit will submit A/R under 31.03.2027

Alr Act for the year 2016-17 as per
policy of the Board & unit will apply
of extension of CTO 90 days before
expiry of this CTO.

—

Naresh Kumar, AEE
HSPCB, Yamuna Nagar
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Annexure-R79

307
-,.; HARYANA STATE POLLUTION CONTROL M
== BOARD YD
MSPCE SCO-131 Sector-17, HUDA Jagadhari Ph.01732- e
B 200137 Email:- hspcbroyr@gmail.com
E-mail: hspcb@hry.nic.in
No. HSPCB/Consent/ : 2840221Y AMCTO13080926 Dated:03/07/2021
To.

M/s :Global India Wood Industries
S.K Road Vill Damla Yamuna Nagar

Subject: Grant of consent to operate to M/s Global India Wood Industries.

Please refer to your application no. 13080926 received on dated 2021-06-22 in
regional office Yamuna Nagar. With reference to your above application for consent to
operate,M/s Global India Wood Industries is here by granted consent as per following
specification/Terms and conditions.

Consent Under BOTH

Period of consent 01/04/2021 - 31/03/2026

Industry Type Ply wood manufacturing( including Veneer and laminate) using the fuel
such as wood or coal or any other authorized fuel with or without resin
plant.

Category ORANGE

Investment(In Lakh) 346.47

Total Land Area(Sq.| 0.0

meter)

Total Builtup Area(Sq.| 0.0

meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 0.5 KL/Day

Number of outlets 1.0

Mode of discharge

1. Domestic septic tank

2. Trade

Domestic Effluent Parameters

1.NA

Trade Effluent Parameters

1.NA

Number of stacks 1

Height of stack

1. attached to boiler | 32m

Emission parameters

1. SPM | 150 mg/m3

Product Details
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1. plyboards (sqr/Mtr) | 3000

Capacity of boiler

1. TFH 25 Lac Kcal | 2500000 Kcalores/hr

Type of Furnace

1.NA |

Type of Fuel

1. Wood | 2 Ton/day

Raw Material Details

Face 3000 Sqr/mtr

Formaldehydrate 900 Metric Tonnes/Day

TIMBER 36 Metric Tonnes/Day
Nirmal — Grimer
Kumar _Eeenoe

Regional Officer, Yamuna ?\qagar
Haryana State Pollution Control Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh

22
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consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1 Unit will apply 90 days before the Expiry of CTO.

2 Unit will not discharge any effluent outside its premise without prior approval of Board or

Without Permission from MC/PHED or Concerned Dept. 3 CTO so granted would be revoked

without any prior Notice if Unit fails to comply with any of the conditions of CTO.

4 Environmental compensation would be imposed as per policy of Board for Violation of CTO

and Air/Water/EP Act conditions for environmental damage.

5. The CTO is granted under Water Act 1974/ Air Act 1981 and if any violation reported

against the unit at any stage, the closure action as per provisions of section 33 A of Water Act

1974 or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit

apart from prosecution against the unit and its partners/ proprietor/ stake holders /responsible

person and unit will also be liable to pay the Environmental Compensation for the damage

caused to the Environment because the act of omission and commission by the ugligintal.Iysigned .
Nirmal Kumar pasoz1 0703 1sa1ss
Regional Officer, Vamuna Nagar

Haryana State Pollution Control Board.
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FOREST DEPARTMENT
LICEMSE FOR WOOD BASED INDUSTRIES

wurviber + YHU/PAY/PTE[2017/0800

Prowisional License faumier YN PLYIPTELI017/00% dated 16-Miny-2003 is hereby ranewed and canfirmed in favour of Shrl, HARISH MEHTA
s of Shrl. NANAK CHAND residant of 378 MOOEL TOWN YAMUNANAGAR Yamuna Magar 135001 under tha provisions of Haryana Woold

sased industries (Establishment and Regulation) Rules, 2022 s por following detalls and subject to conditions glven on the FEVERE of the

———

!w.ummmmummﬂHuﬂhmﬂﬂ'ﬂﬂm e
1 Name of the Licensee HARISH MEHTA i
e I e ——
2 Father's Name MANAK CHAND
| = _.—_______'-.______._.—-—. "—""—__'—-———'_"—'_"___.
1 3 Addiess of the Licenset 378 MODEL TOWN YAMU Yo muna Nagar 135001 )
| 4 Nature of Cwnership Partnership Flrm
i = I __,.__________—-—_______-
5 Hame of the unlt w:.ﬁmnm-wmdmamin
- e —— e ———
& Category of the unit Plywood Industry i
e gl S e et
7 Locatian of the Unit with 30°04'80.00"
jatitude long ude TTLAT.00 i
e —— i —
1 Paostal address of the unit viilage Damia 5K fload YAMUNANAGAR Yamuni Hager 135001
= b i R e ——
g Details of machinery | Machinery =g “humber |
' -
o — s_—
Prass =
10 antnru:mefnp-iﬁ Mpmmuiﬂlmﬂnllu 100712952 dated
11 Validity of License i Fm:-'_!;-_ . = :I—
= Ol-Aprl-2022__ J
e —————— e ————
12 partcilars of Licensing Authodty | pivisional Forost Qfficer, Yamuna Nagat
IS e
1
|
pate ¢ .21 LY Ys

mm:_%qz.;a_hnﬂ_

Scanned with CamScanner
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shail be valid for a period of five{S) yoars from 1 April 2022 10 31 March 2037 and may be renewed as prescribed jnder

. The Woad Based industrial Unit shall be subjected to inspection at any time by any autharised Forest Officar.
4. The Woad Based Industrial Linlt shalt keep and maintain registens, documents and amhhrmnwmmmutm

5. The Wood Based Industrial Unit licensed for & Fartlcular category shall not be converted ints ary other categary without abtaining a
Tresh Liceme .

& The copacity of the Wood Based Industrial Unlt shall not be enhanced wmmmmmmmhm
bcense ahall not be Installed without the prior appraval of the State Leval Comenittee.

7. The lacation or bullding of the Wood Based Industrial Uinit mentioned In the Licenie shall not be shifted without the prior apgraval of
the State Level Committes.

g m“ﬂﬂuWﬂHhMMﬂwlmmmhMEMﬂH changed without the approval/permission of the
State Level Cammittes.

a mmmwmmhhdﬁuwmhmmwmmhmmmlmhmmﬂﬁmmm
permistion of the State Lavel Committes,

10 Thlmﬂul'ﬂ'uWnﬂMkﬁm;!ndmﬂhwhlmmﬂhmﬂmﬂuﬁrm%mm

1. All the round timber, sawn tmber and wiastage shall be mm:wwmmqmummmmmmw
Forest stafi.

1L It shall be the persanal respongibility of the Licenses 13 abisin all necessary statuiory permission/clearance from the concarmed
department/agencies /suthorities

Note: If the unit is found o have Inmllndfn:m::wnmmmhmbumhﬂummmmhm |
State Level Committee, Woed Based Industries, Harvana In respect of such w:m:mmmmm.um

:: Z:Ziﬂ #h&

- This renewsl is subject ta the conditlon that In tase, I any discrepancy Is noticed in relation to the
Information/ particulars provided by you to this office or s error In scrutiniting the provided 1
information/particulars which rendess you ineligible for the license, a3 per the spplicable rules and provisions, at
any time after issuance of license, the license is liable to be cancelled.

Scanned with CamScanner
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Annexure-R81

Compliance of the conditions of Consent to Operate issued to
M/s Global India Wood Industries, S.K Road, Village Damla,
Yamuna Nagar for the period from 01.04.2021 to 31.03.2026

vide no.

Dated: 03/07/2021.

HSPCB / Consent/ : 2840221YAMCTO13080926

Sr. Conditions
No. |

1.

The applicants shall maintain good |

housekeeping both within factory and
in the premises. All hose pipelines
|vaiues, storage tanks etc. shall be
'leak proof. In plant allowable
pollutants levels, if specified by State
Board should be met strictly.

Compliance Status

a _Cc:-m;JIying

2. | The applicant/company shall comply

with and carry out directive/orders
| issued by the Board in this consent
order at all subsequent times without
negligence of his /its part. The
applicant/company shall be liable for
such legal action against him as per
provision of the law/act in case of
' violation of any order/directives.
Issued at any time and or non
compliance of the terms and
conditions of his consent order.

The action against the
unit will be taken by
this office, If found
violating.

The applicant shall make an
application for grant of consent at
least 90 days before the date of
expiry of this consent.

CTO valid upto
31.03.2026

Necessary fee as prescribed for
obtaining renewal consent shall be
paid by the applicant alongwith the
consent application.

improvement or otherwise this Board
is of opinion that all or any of the
conditions referred to above required
variation (including the change of
any control equipment either in
whole or in part) this Board shall
after giving the applicant an
opportunity of being heard vary all or
such condition and there upon the
applicant shall be bound to comply

826

If due to any technological

Complying |

Complying
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| with the conditions so varied.

The industry shall provide adequate
arrangement for fighting the
accidental leakages, discharge of any
pollutants gas/liquids from the
vessels, mechanical equipment etc.
which are likely to cause
environment pollution.

Complying

The industry shall comply noise
pollution (Regulation and control)
 Rules, 2000.

Complying

The industry shall comply all the
direction/Rules/Instructions as may
be issued by the MOEF/CPCB/HSPCB
from time to time.

Complying

The industry shall ensure that
various characteristics of the
effluents remain within the tolerance
limits as specified in EPA Standard
and as amended from time to time
'and at no time the concentration of
any characteristics should exceed
these limits for discharge.

Complying

10.

The industry would immediately
submit the revised application to the
Board in the event of any change in
the raw material in process, mode of
treatment/discharge of effluent. In
case of change of process at any
stage during the consent period, the
industry shall submit fresh consent
application alongwith the consent to
operate fee, if found due, which may
' be on any account and that shall be
paid by the industry and the industry
would immediately submit the
consent application to the Board in
' the event of any change during the
year in the raw material, guantity,
guality of the effluent, mode of
discharge, treatment facilities etc.

Complying.

11.

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry In
connection with the various process
and the treatment facilities. The

The direction is being |
complied if required.

827
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consent to operate is subject to

1974/ Air Act 1981 and if any
violation reported against the unit at
any stage, the closure action as per
provisions of section 33 A of Water
Act 1974 or 31 A of Air Act 1981 or

under other relevant sections will be | }

12. | Permissible limits for any pollutants Complying
mentioned in the consent to operate
order should not exceed the
concentration permitted In the
effluent by the Board.

13. | The industry shall pay the balance No fees balance
fee, in case it is found due from the
industry at any time later on.

14. | If the industry fails to adhere to any | The action against the
of the conditions of this consent to| unit will be taken by
operate order, the consent to this office, If found
operate SO granted shall violating.
automatically lapse.

15. | If the industry is closed temporarily Unit is operational.
at its own, they shall inform the
Board and obtain permission before
restart of the unit.

16. | The industry shall comply all the | Complying
Directions/ Rules/Instructions issued
from time to time by the Board.

Specific Conditions : Compliance Status

1. | Unit will apply 90 days before the CTO valid upto
Expiry of CTO. 31.03.2026

2., | Unit will not discharge any effluent Complying
outside its premise without prior
approval of Board or Without
Permission from MC/PHED or
Concerned Deptt.

3. CTO so granted would be revoked | The action against the
without any prior Notice if Unit fails | unit will be taken by
to comply with any of the conditions this office, if found
of CTO. violating.

4, | Environmental compensation would | The action against the

i be imposed as per policy of Board for | unit will be taken by
Violation of CTO and Air/Water/EP this office, if found
Act conditions for environmental violating.

. damage.

| 5. |The CTO is granted under Water Act | The action against the

unit will be taken by
this office, if found
violating.

-

828
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|taken against the unit apart from
prosecution against the unit and its
partners/ proprietor/ stake holders
/responsible person and unit will also
be liable to pay the Environmental
Compensation for the damage
caused to the Environment because
the act of omission and commission
by the unit.

—

Naresh Kumar, AEE
HSPCB, Yamuna Nagar
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File No.HSPCB-070001/259/2021-HAZARDOUS WASTE MANAGEMENT CELL-HSPCB i

160552021 316 Annexure-R82

HARYANA STATE POLLUTION CONTROL
BOARD
C-11, SECTOR-6, PANCHKULA
Ph-0172-577870-73, Fax No. 2581201
E-mail: hspcbhazardouswaste@gmail.com
CLOSURE ORDER

Whereas, M/s Krishna Enterprises has cstablished and involved in the
manufacturing of Plyboard / Plywood and operated at Dudhla Road, Village Damla,
District Yamuna Nagar covered under Orange category as per the categoriztion list of the
Board which is polluting in nature. The Regional Officer, Yamuna Nagar has submitted

that the unit had obtained CTO upto 31.03.2021 and did not apply for CTO renewal till
date,

Whereas, Show Cause Notice for closure was issued to unit by Regional Officer,
Yamuna Nagar vide letter No. HSPCB/YR /2021/449 di. 18.05.2021. But unit did not

. submil the reply to Show Cause Notice. Therefore, Regional Officer, Yamuna Nagar vide
Nttur No. HSPCB/YR/2021/1018 dated 27.07.2021 has recommended for closure action
wainst the unit under section 33-A of Waler (Prevention & Control of Pollution) Act, 1974

& 31-A of Air (Prevention & Control of Pollution) Act, 1981 which has been examined and

found that the unit has violated the provisions of Water and Air, Act as mentioned above.

Keeping in view of the above facts, it is hereby ordered to close down the
operation of the unit M/s Krishna Enterprises, Dudhla Road, Village Damia,
District Yamuna Nagar under section 33-A of Water (Prevention & Control of
Pollution) Act, 1974 and under section 31-A of Air (Prevention & Control of

Pollution) Act, 1981 by sealing its plant, machinery and DG sets alongwith
disconnection of the electricy and water supply of the above said unit with
immediate effect.

In addilion Lo above, it is also intimated that
directions issued under section 33-A of Water (Preve
Acl, 1974 and under section 31
s an oflence,

non compliance of the
ntion & Control of Pollution)
-A of Air (Prevention & Control of Pollution) Act, 1981

Dated, Panchkula the Dr.
Sumita Misra, IAS
19/08/2021

Chairperson, HSPCB

Endst. No. HSPCB/YMN/2021/ Dated: 19/08/2021

A copy of the above is forwarded to the foll
E Eé;inn:-

owing for information and necessary
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File ND'HSP{:H'{”ﬂﬂu‘”'EEHFIUET-Hn.:AW , WASIE MANAGEMENT CELL-HSPCH

I60059/2021

L. The Deputy Commissioner, Yamuna Nagar

2. Evecutive | ngineer. Uttar Haryana ijli Vitran Nigam (UTIBVND ].lj.'..nihrn Yamuna
'\.1}1-‘” He is directed with the diqection Lo disconnect ihe electrie power u'l-p‘.v of
the above said project of the unit immediately

3. The Paevutiv e Engineet, HTUDA Division, Yamun. Nagar. He is directed with the
direction i disconnect the Water supply of the said unit immuediately

4. The Regronal Officer, Yamuna Nagar

S.

M/« Knshna Fterprises, Dudhla Road, Village Damla. District Yamuna Nagar

Signed by Naveen Gulia
Date: 20-08-2021 12:24:09
Reason: Approved

Sr. Environmertal Engineer (FHOQ)

For Chatrpers o ."HT‘E'“
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negional Office, Yamuna Naga: Regicn

F e’ Haryana siaxB Polluticn Control board
| eam—— 5.C.0. No- 131, Sector -17, HUDA, Jagadhari, Yamuna Nagar
i D o B Website — www.hspcb.gov.in E-Mail - hspcbroyr@amail.com
314 Contact No. 01732-268137,237840

- i e e i e

The Chairperson,
iHaryana State Pollution Control Board,

Panchkula.

Kind Attention:- Sh. Naveen Gulia, SEE, HWM CELL[HQ)

Sub- Compliance report of Closure order of Mis Krishna Enterprises operated at Dudhla
Road, Village Damla, District Yamuna Nagar.

’ Please refer to the Head office File No HSPCB-070001/259/2021-HAZARDOUS WASTE
MANAGEMENT CELL-HSPCB 1/60059/2021 dated 20.08.2021

3 In this connection, it is submitied that in compliance of closure order issued by the Head

' gitiea File No HSPCB-070001/259/2021-HAZARDOUS WASTE MANAGEMENT CELL-1ISPCB

M'JEFJDEBJEDZ‘! dated 20.08.2021against the unit M/s Krishna Enterprises operated at Dudhla Road,

Village Dumla, District Yamuna Nagar the site was visited by concerned field officer Sh. Kuldeep

Sirgh, AEE on dated 24.08.2021 and further closure order were complied by sealing plant &

machinery found available on the s.e. The copy of compliance report alongwith pgraphic

proof are enciosed herawith.

DA: Site photographs and copy of compliance report. /

23 3-1234 Dated: 2570812021

ﬂ Endst. No. HSPCBIYR/2021/ \

A copy of the above is forwarded 1o the following:-
Worthy Deputy Commissioner, Yamuna Nagar for information please

2 Execulive Engineer, Uttar Haryana Bijli Vitran Nigam (UHBWN), Operaticn Diwvision,
Jagadhri, District Yamuna Nagar for Disconnection of Elecinicity gupply (copy of closure

order |s attached).

—

Reagional Officer

" e
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Ccmpliance Report of Closure Order Passed By
Haryvana State Pollution Control Board, Panchkula

In compliance of HO order Endst.No HEFGG/}'MPJ/QDSLI/
Dt.,l q/g-@fﬁ.ﬂa’ issued by the Chairman. Haryana State Pollution Control

Boa::l, Panchkula under Section 31-A of the Air Act, 1981/ 33-A of Water
Act, 1974 the

M5 [ Lgjelna. Sdeniacs @Mﬁq Raad, Pamla,.

has
_ been visited on &LI 0 394:3} to close down the above said unit by the

following officers:-

it ]Wﬁm aee
sl Synif Mt ot
The representative of the unit ShK‘ﬂS%ﬁ-ﬂ : M}Dﬂ% {Pﬂl{'& ij}in&

was present & copy of closure order has been delivered to him. After giving

the time for completion of running process, the plant & machinery as per
detail below has been sealed to close down the above said unit.

Bt Guak  ohonis VM*MM%
B Pass M At Jnom

o A
Sh. S‘-{TU:QM%QX.,?W the represey a

tative of the unit who
is present at the time of sealing & closing down the polluting process of the

|

unit. has not shown any stay order of the court in this regard. However the
industry remains in the possession of its owner

. They will be themselves
responsible watch & ward of the industry

Signature of the rep

: \ 10T hats Dfﬁcz@(ﬂ'ﬁc Board
of the unit
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320 Annexure-R83
ﬁﬂ_ﬂh 11 i
@z Municipal Corporation 2
%r : iﬁ:r YamunaMNagar (Haryana) - 135001

\"'"'fil W 91-1732-260227, 237841 el

(% www.mcynr.com | {8 me.yamunanagar@gmail.com | 71800 3070 9777 | ¥ MC Yamunanagar

To,

Regional Officer,

Pollution Control Board,

Yamunanagar-Jagadhri.

Memo No: - EE-II/1415 Dated: - 07-02-2023
Sub: - Direction re:garding compliance on the land fill site at

Auranagabad under section 4 of the Municipal Solid Waste
(Management & Handling) Rules, 2016.

In reference to your office letter memo no HSPCB/YR/2022/4386
dated 27.09.2022 and HSPCB/YR/2022/4750 dated 26.12.2022 on the
subject cited above.

2. It is submitted that Municipal Corporation Yamunanagar-Jagadhri
allotted the work to M/s Classic manpower vide this office no
MCY/2021/260 dated 22/03/2021 for Door to Door Collection, Solid
Waste Lifting, Segregation, Transportation and Disposal of Solid Waste
as per Municipal Solid Waste Rules 2016. This work order was for One
year from the date of allotment. M/s Classic Manpower has executed
the work initially in a proper way but after some time he has not
segregated the solid waste as per Municipal Solid Waste Rules 2016.
Due to this reason notices were issued to the agency but agency did
not care and in last agency was blacklisted by Municipal Corporation
Yamunanagar-Jagadhri and also stopped the payment amounting to Rs
5,26,60,426/-. After that agency again on dated 13/12/2022 made an
appeal in Haryana Vidhan Sabha Petition Committee and assured to
execute the work within one month. Accordingly, Haryana Vidhan
Sabha Petition Committee has allowed him to execute the work within
one month and submit the report. In compliance of direction of
Haryana Vidhan Sabha Petition Committee dated 13/12/2022. M/s
Classic Manpower has started the work and as on today he has lifted
all the solid waste from the site, Presently fresh solid waste is collected
and processed at site on daily basis as per SWM Rules, 2016.

3. Now, with regard to your directions through above notices, Municipal
Corporation Yamunanagar-Jagadhri has taken necessary steps and
compliance report Is as under:-

834
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Mear fountain chowk, Railway road
YamunaNagar (Haryana) - 135001

g} §D\g ﬂunlclpal Corporation fe

77 e e o

A — & 91-1732-260227, 237841
w % www.mcynr.com | f} mc.yamunanagar@gmail.com | @)1800 3070 9777 | ¥ MC Yamunanagar

il.

iv.

vi.

vii.

wiil,

Municipal Corporation Yamunanagar-lJagadhri have completed
boundary wall 10’ height with tin shed.

Municlpal Corporation Yamunanagar Jagadhri have allotted the work of
Door to Door Collection, Segregation, Transportation and processing
work to M/s IND Solutions for Zone 2 and now agency is doing the
door to door collection after that rag pickers and others employees
engaged by the agency for segregation, segregate that solid waste.
After segregation balance solid waste are putup In windrows, which
has been properly treated by using culture and turning the windrows,
after 28 days the balance solid waste material segregated through
trommel and in this way the compost, inert, C&D Waste and RDF are
separated and the inert, C&D waste Is used in low lying area, compost
Is used in horticulture as far as RDF Is concern, that has been lifted by
the agency and send that in a energy plant/cement factory. In this
way now a days Municipal Corporation is doing the solid waste
processing as per Solid Waste Rules, 2016.

Site has been fenced with the tin shed and for entry only single gate is
there and all the unauthorized entry of unauthorized person/stray

animal has been stopped.

This site is already situated along with main road which is already
paved road.

The agency is using inerts and C&D waste In low lying area, where
compaction has been made with road roller etc.

All the record pertaining to door to door collection and after
segregation and processing record of inert, compost, C&D waste and
RDF have been maintained.

At the waste collection site MC Yamunanagar there is no waste of
Hazardous waste is processed.

All the provision for the safety of the worker has been taken.

At the solid waste site of MC Yamunanagar at Aurangabad there is no
leachate at site. It Is wrong to state that the leachate is being
discharge outside the dumping statlon. It Is also stated that the waste
site Is far away from river Yamuna or Ditch Drain.
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ﬁ i Near fountain chowk, Railway road
Yo | YamunaMagar (Haryana) - 135001

Ll T

Al I 91-1732-260227, 237841
W & www.mcynr.com | @) me.ysmunanagar@gmail.com | @)1800 370 9777 | ¥ MC Yamunanagar

xl.

xil.

xiii.

At the solld waste collection site of MC Yamunanagar there Is no bad
foul because MC Yamunanagar Is doing the segregation and processing
work of solid waste as per SWM Rules 2016 and in a sclentific way.

At the Solid waste site of MC Yamunanagar there is no nuisance,
odour, bird menace and fire hazards.

At the Solid waste site of MC Yamunanagar have made the proper
plantation as per the requirement.

At the solid waste site, the executing agency arranged the water at
their own level as far as lighting arrangement is concerned electric
connection has already been taken by the agency at site.

in addition to above it Is also submitted that as per letter Issued vide
D.O No 22-19/2017-1A-1II dated 03.07.2017 by the Govt. of India,
Ministry of Environment, Forest and Climate Change, Point No 4 which
state "The Municipal Solid Waste Management involves various steps
like door to door collection, segregation, composting, refuse derived
fuel (RDF) making, waste to energy generation through waste to
energy plants and disposal in sclentific landfills. The above activities,
except landfill site, If proposed as standalone activities are not covered
under item 7(i) of EIA Notification, 2006 hence do not require prior
environmental clearance. In case the activities of composting, RDF
making and waste to energy plant (up to capacity of 15 MW) are
proposed at an existing landfill site, they do not attract the provisions
of the EIA Notifications, 2006". (Copy Enclosed)

Hence keeping In view of above, you are requested to drop down the
notice Iissued by your department.

Executiv iﬂ@gl'!, :
Municip ration,

Yamunanagar-Jagadhri.

1, W/CMC for kind Information
2. SE, MCYNR for kind information
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— 323 Annexure-R84
e Regional Office, Ydmunanagar
<—— HARYANA STATE POLLUTION CONTROL BOARD
ﬁ"}
- SPOT INSPECTION REPORT
. | Name of the Unit Munee.: “olid (}JCBQL M{ﬂ{(
| Ste_al ilage Aivapgabed A:;
. _ féﬁt:—-— ~097676 long:—~J77-223132 3
2. Date of Inspection ;5_ 02— 202_ (5 (dﬂ PM
3. | Name of Officer MQESH F{JHIHR -ﬂéé(-}fﬂffa ("WG Q& i
4. | Name of Representative of the unit %{;ﬁ% ,'/[Sﬂ tc-'f“ﬁ\rEM .
5. | Whether obtained NOC or not MUW'; AL ARG
= o
NA
B. Whether applied for consent or not LA
I I
7. [ Product Murcipal_Zolid Lande processing St
8. | Manufacturing Process Loasts. 5:5? EI ¢ ?a& A fthuo e phmed
9. | Discharge of the unit 4 5_;1 I {1“‘?’\ T
(1) Domestic -— w0 (i ADLt ,5({:&' a
(i) Trade +—Td j-l) nk‘
10. | Source of Trade Effluent
(ETP/STP installed or not) —_— A —
11. | Source of Air Emission and Status
of APCM (Installed / Not installed) [ WA
12. | Hazardous Waste Generation/ __ | A — S
Status
13. | No. of D.G. Sets B
14, Any r.::ther Remarks /— "TJ:)L Site_ I r\,{m&d on 1‘57'07_(2023
4[;_ wm “Du
1€bc_,! uim ws. Jmﬁ dama‘ ™MC. AQA ,g
fnu.m
q

Signature of the Reprgsgntative of the Unit

mika 74’7 837

Signature of the Verifying Officer
HSPCB, R.O.,Yamunanagar

— .
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329 Annexure-R85
Regional Office,

Haryana State Pollution Control Board
S.C.0. No- 131, Sector -17, HUDA, Jagadhri, Yamuna Nagar
Emall-hspcbroyr@gmall.com

-------.--------1---------—--"--'-———-l-l-----l-u-—----.-._...-..._____-__-____-__ _____

No. HSPCB/YR/2023/ ||| Dated gg}bq 2023
To -

The Chairman,

Haryana State Pollution Control Board,
Panchkula.

Subject:- Recommendation for Imposition of Environmental

Compensation to M/s Municipal Corporation, Yamuna Nagar-
Jagadhri.

With reference to the subject noted above, please find enclosed
herewith the duly filled prescribed performa for imposition of Environmental
Compensation on M/s Municipal Corporation, Yamuna Nagar-Jagadhri.

DA/ Duly filled Performa & Annexures

f

Regional Officer
Yamuna Nagar.

-
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Performa for imposition of Environmental Compensation

[ 1. | Name & address of the unit The Municipal Corporation, Yamuna Nagar-
Jagadhri.
2. | Name and designation of the Naresh Kumar, AEE
officer(s) inspected the unit
3. | Product(s) and bio-products Municipal Solid Waste
4, | Manufacturing process Collection and segregation of Municipal Solid
Waste.

5. | Status of CTE Not obtained

6. | Status of CTO Not obtained

7. | Date of inspection of the unit 27.07.2022

8. | Date of commissioning Not submitted

9. |Detail of violation observed |Illegal Municipal Solid Waste Dumping site.
during inspection:

10. | Category of the unit Red

11. | Complaint / Court case, if any. | Original Application No. 373/2022 titled as Sumit

Saini Vs Haryana State Pollution Control Board &
Ors. pending before Hon'ble NGT, New Delhi

12. | Detail of sampling and analysis | Not Applicable
of effluent/air emission
exceeding the norms.

13. | Reasons for not collection of | Not Applicable
samples, if not collected.

14, | Detail of Show Cause Notice for | The directions regarding compliance on the land fill
EC issued with date. site at village Aurangabad under section 4 of the

Municipal Solid Waste (Management and Handling)
Rules, 2016 had been issued to the Commissioner,
Municipal Corporation, Yamuna Nagar-Jagadhri
vide letter No. HSPCB/YR/2022/4386 dated
27.09,2022 and letter no. HSPCB/YR/2022/4750
dated 26.12,2022.

15. | Reply of Show Cause Notice, if | Municipal Corporation, Yamuna Nagar-Jagadhri has
any received. submitted compliance report dated 07.02.2023.

16. | No. and date of closure order | Not required.
issued by the Board

17. | Compliance of closure order if | Not required,
applicable.

18. | Present status of compliance | After submission of reply on dated 07,02.2023, the
made by the unit, if any after |site was verified on 15.02.2023 and during
issue of show cause notice. inspection the Municipal Solid Waste processing

site at village Aurangabad was found compliant.

19. | Cases for levying | Improper solid waste management and direction
environmental of Hon'ble NGT in Original Application No.
compensation:- 373/2022 titled as Sumit Saini Vs Haryana State

Pollution Control Board & Ors. pending before
Hon'ble NGT, New Delhi

20, | Date of last inspection and | The site was verified on 15.02.2023 and during

sampling l.e. prior present | inspection the Municipal Solid Waste processing |

%4_.
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| inspection (Water and/or Air

site at village Aurangabad was f m
| and/or other pollution 9 g ound compliant.

21. | Justification  of  imposing | NA o

environmental  compensation
_for last five year

22. | Final recommendations if any | In compliance of order issued by Hon’ble NGT vide

order dated 21,02.2023, the HSPCB has been
directed to conduct audit of compliance by
Municipal Corporation Yarmuna Nagar-Jagadhri with
Solid Waste Management Rules, 2016 and the
Water (Prevention And Control of Pollution) Act,
1974, the Air (Prevention and Control of Pollution)
Act, 1981 and the Environment (Protection) Act,
1986 in respect of solid waste and sewage
management as well as preventing discharge of
untreated sewage/industrial effluent in river
Yamuna through the drain in question in
compliance of directions issued by this Tribunal
and also to initiate proceedings for imposition of
the environmental compensation on respondent
no.6- Municipal Corporation Yamuna Nagar-
Jagadhri for the past violations in accordance with
law and to submit report mentioning in detail
action taken in this regard.

Now, this office has assessed the Environmental
Compensation of Rs. 908.48/- lacs.

23. | Final compensation or Interim | Final compensation

Environment Compensation to be levied
EC (Lakhs Rs.)= 2.4 (Waste Generation-Waste Disposed as per the Rules) + 0.02
(Waste Generation - Waste Disposed as per the Rules) x N + Marginal Cost of
Environment Externality x (Waste Generation - Waste Disposed as per the Rules) x
N
Where

EC = Environment Compensation.

N = No. of days of violation = 27,09.2022 to 13.01.2023 = 107 days (including both
dates) - Interim till the date 30,06.2022 as the violation is ongoing.

Solid Waste Generation = 136 TPD (Approx.)

Solid Waste Disposed as per the Rules = Nil.

Marginal Cost of Environmental Externality (Rs. Per ton per day) = Rs. 15/-.
Marginal Cost of Environment Externality (Lakhs Rs. For 136 ton per day) = 0.02

Hence,

EC = 2.4 (136-0) + 0.02 (136-0) x 107 + 0.02 x (136-0) x 107 = 908.48

Lacs in Rupees.
Fias
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Hence, compensation applicable in this case is Rs. 908.48 Lacs only In Rupees)

24. | Total Amount calculated

| Rs. 908B.48/- lacs

!
pp—— e
Signature of AEE Signature of Regional Officer
(Narksh Kumar)

{Nitin Mehta)

Documents o be enclesed:.

i} Copy of spot Inspection report dt. 15.02.2023
i) Coupy of directions issued dt. 27.03%.2024 ard 28,12.2022

i) Copy of compliance submitted vide letter dt, 07.02.2023
iv) Copy of Hon'ble NGT order dt. 21.02.2023.
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Paoint No 2:-

Point No 3:-

Point No 4:-

Point No 5:-

point No 6:-
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Audit Report

i Aurangabad for processing of Daily Solid Waste Collected

needs no envi
ronmental clearance as per letter issued vide D.O No 22-

19/2017-1A-I1 dated 03.07.2017 by the Government of India, Ministry of
Environmental, Forest and Climate Change, Point No 4 which State “The
Municipal Solid Waste Management involves various steps like door to door
collection, segregation, composting, refuse derived fuel (RDF) making , waste
to energy generation through waste to energy plants and disposal in scientific
landfills. The above activities are not covered under item 7(1) of EIA
Notification, 2006 hence do not require prior environmental clearance. In
case the activities of composting, ROF making and waste to energy plant (up
to capacity of 15 MW) is proposed at an existing landfill site, they do not
attract the provisions of the EIA Notifications, 2006”.

The Plant installed at Aurangabad Site for processing of daily solid waste
collected has a capacity of approx 400 TPB

Municipal Corporation has allotted the work of Door to Door Collection,
Segregation, Transportation and Processing work to M/s IND Solutions for
Zone 2(ward 12 to 22).

site has been fenced with tin shed and for entry only single gate is there and
all the unauthorized entry of unauthorized person/stray animal has been

stopped.

Total 136 TPD Municipal Solid Waste has been collected in Zone 2 (Ward 12
to 22). It is also intimated that 40% solid waste is got less bio-remidiation in
the initial stage and then bio-remediation by preparation of windrows and
bio-mining through trommel, For Bio-remediation agency is making windrows
which is part of processing in a proper way and for proper processing of solid
waste there is requirement of 21 to 28 days. After that solid waste can be

processed through bio-mining in the trommel.

At the waste collection site MC Yamunanagar there is no waste of Hazardous

waste is processed.

= AP %\C\ ' Nl
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Point No 7:-

Point No 8:-

Point No 9:-

Point No 10:-

Vikas
Nitin méhta, RO, Municipal
HSPCB, Yamuna Nagar

334

At the
solid waste site of Mc Yamunanagar at Aurangabad there is no

leach i
- ate at site. It is wrong to state that the leachate is being discharge out
site the dumping station,

Itis also stated that the waste site is far away from
river Yamuna/Ditch Drain.

At the solid waste collection site of McC Yamunanagar there is no bad foul

smell because MC Yamunanagar is doing the segregation and processing
work as per SWM rules 2016 and in a scientific way.

At the solid waste site MC Yamunanagar have made proper plantation as per
the requirement,

At the Solid waste site of MC Yamunanagar there is no nuisance, odor, bird
menace and fire hazards.

Deepakﬁuhﬁ , RE

Municipal Corporation, Yamuna Magar

- Rt
rporation, Yamuna Nagar
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— FormJ

‘%# (See Rule 36)
Report No-999 Type of Sample: Legal Dated: 07.04.2023

| hereby, certify that | Neeraj Bala Board Analyst duly appointed under sub section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act 1974 (06 of 1974), received a sample
on the 29" day of March, 2023, collected Sh. Ajay Singh, AEE dated 28" day of Febuary, 2023 of M/s

24 MLD STP, at Village- Parwaloo, Distt. Yamuna Nagar for analysis.

Further certify that | have analyzed the above mentioned sample on 29" day of March,

2023 to 07" day of April, 2023 and declare the result of analysis to be as follows:

Sr. No. Parameter Name Result Result Limit Test Method
Sample Code 1455 1456
2. Sample Collected from Inlet of STP  Outlet of STP
3.  pHvalue . 7.15 7.63 5.5-9.0  APHA,4500H+B(23rd)
4. BOD (mg/l) 120.0 75 10 IS:3025(Part-44)
5 COoD (mg/l) 416.0 32.0 50 APHA,5220-B(23rd)
6. Total Suspended Solids mg/l  172.0 13.0 20 APHA,2540-D(23rd)
7: Oil and Grease (mg/l) 13.0 BDL(DL=2) 10 APHA,5520-B(23rd)
8. Color Greyish A.colourless -
9. Odour Bad No Odour -
10.  Conductivity (u S/cm) 1136.0 860.0 1S:3025(Part-14):2013
11.  Fecal Coliform (MPN/100 ml) - 70.0 <100 1S:1622
12. Total Nitrogen (mg/1) 17.36 1.12 10 By Calculation

The Conditions of the seals, listening and container on receipt was as follows:
Container had its seal found intact and in order, slip on the container had the signature of the
representative of the industry and the Board.
Signed this 07" day of April, 2023
Haryana State Pollution Control Board Laboratory,
SCO-115, 1st& 2nd Floor, Sector-25, Panchkula, Haryana

2
To o] bala.
The Member Secretary, HSPCB, Panchkula Board Analyst
CC to Regional Office: Yamuna Nagar. This test report relate only to the particular sample submitted

for testing.
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— Form )

— ESee Rule 35)
Report No-1000 Type of Sample: Legal Dated: 07.04.2023

| hereby, certify that | Neeraj Bala Board Analyst duly appointed under sub section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act 1974 (06 of 1974), received a sample
on the 29" day of March, 2023, collected Sh. Naresh Kumar, AEE dated 28" day of March, 2023 of

M/s 03 MLD STP, PHED, Chachhrauli, Yamuna Nagar for analysis.

Further certify that | have analyzed the above mentioned sample on 29" day of March,

2023 to 07'" day of April, 2023 and declare the result of analysis to be as follows:

Sr.No. Parameter Name Result Result Limit Test Method
4 Sample Code 1457 1458
2 Sample Collected from Inlet of STP Qutlet of STP
3 pH value 7.40 13 5.5-9.0 APHA,4500H+B(23rd)
4.  BOD (mg/l) 72.0 7.0 10 1S:3025(Part-44)
5.  COD (mg/l) 268.0 24.0 50 APHA,5220-B(23rd)
6 Total Suspended Solids mg/l  175.0 14.0 20 APHA,2540-D(23rd)
7 0il and Grease (mg/l) 120 BDL(DL=2) 10 APHA,5520-B(23rd)
8 Color Blackish Colourless -
9 Odour Bad Odourless -
10.  Conductivity (u S/cm) 656.0 804.0 1S:3025(Part-14):2013
11.  Fecal Coliform (MPN/100 ml) - 90.0 <100  15:1622
12. Total Nitrogen (mg/1) 13.32 ND 10 By Calculation

The Conditions of the seals, listening and container on receipt was as follows:
Container had its seal found intact and in order, slip on the container had the signature of the
representative of the industry and the Board.
Signed this 07 day of April, 2023
Haryana State Pollution Control Board Laboratory,
SCO-115, 1st& 2nd Floor, Sector-25, Panchkula, Haryana

To NQD."LOJ gagil
The Member Secretary, HSPCB, Panchkula Board An yst

CC to Regional Office: Yamuna Nagar. This test report relate only to the particular sample submitted
for testing.
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—— Form J
_W V7SN
AT (See Rule 36)
Report No-1001 Type of Sample: Legal

Dated: 07.04.2023

| hereby, certify that | Neeraj Bala Board Analyst duly appointed under sub section (3) of

section 53 of the Water (Prevention and Control of Pollution) Act 1974 (06 of 1974), received a sample

on the 29" day of March, 2023, collected Sh. Naresh Kumar, AEE dated 28" day of March, 2023 of

M/s 10 MLD STP, PHED, Unit-2, Badi Majra, Yamuna Nagar for analysis.

Further certify that | have analyzed the above mentioned sample on 29" day of March,

2023 to 07" day of April, 2023 and declare the result of analysis to be as follows:

Sr.No. Parameter Name Result
1. Sample Code 1459
2. Sample Collected from Inlet of STP
3. pH value 7.16
4. BOD (mg/l) 80.0
5. COD (mg/l) 280.0
b. Total Suspended Solids mg/l 198.0
7 Oil and Grease (mg/l) 14.0
8. Color Greyish
9. Odour Bad
10.  Conductivity (u S/cm) 772.0

11.  Fecal Coliform (MPN/100 ml)
12.  Total Nitrogen (mg/I) 7.87

The Conditions of the seals, listening and container on receipt was as follows:

Result
1460
Outlet of STP
7.24

72

28.0

15.0
BDL(DL=2)
Colourless
Odourless
533.0

80.0
ND

5.5-9.0

10
50
20
10

<100

10

Test Method

APHA,4500H+B(23rd)
1S:3025(Part-44)
APHA,5220-B(23rd)
APHA,2540-D(23rd)
APHA,5520-B(23rd)

1S:3025(Part-14):2013
15:1622

By Calculation

Container had its seal found intact and in order, slip on the container had the signature of the

representative of the industry and the Board.

Signed this 07" day of April,2023

Haryana State Pollution Control Board Laboratory,
SCO-115, 1st& 2nd Floor, Sector-25, Panchkula, Haryana

To
The Member Secretary, HSPCB, Panchkula

o] Bala

Board Analy?t

CC to Regional Office: Yamuna Nagar. This test report relate only to the particular sample submitted

for testing.
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— Form J

i AﬁYA P A §TA‘I' E

—

e v et (See Rule 36)

Report No-1002 Type of Sample: Legal Dated: 07.04.2023

| hereby, certify that | Neeraj Bala Board Analyst duly appointed under sub section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act 1974 (06 of 1974), received a sample

on the 29" day of March, 2023, collected Sh. Naresh Kumar, AEE dated 28" day of March, 2023 of

M/s 3.5 MLD STP, PHED, Raduar, Yamuna Nagar for analysis.

Further certify that | have analyzed the above mentioned sample on 29" day of March,

2023 to 07" day of April, 2023 and declare the result of analysis to be as follows:

Sr.No. Parameter Name Result Result Limit Test Method
L. Sample Code 1461 1462
2: Sample Collected from Inlet of STP  Outlet of STP
3. pH value 6.27 7.29 5.5-9.0 APHA,4500H+B(23rd)
4. BOD (mg/l) 140.0 7.8 10 1S:3025(Part-44)
8, CcoD (mg/l) 536.0 36.0 50 APHA,5220-B(23rd)
6. Total Suspended Solids mg/l  470.0 14.0 20 APHA,2540-D(23rd)
i Oil and Grease (mg/!) 15.0 BDL(DL=2) 10 APHA,5520-B(23rd)
8. Color Blackish Colourless -
9. Odour Bad Odourless
10. Conductivity (u S/cm) 962.0 660.0 1S:3025(Part-14):2013
11.  Fecal Coliform (MPN/100 mi) - 80.0 <100  15:1622
12. Total Nitrogen (mg/) 14.28 ND 10 By Calculation

The Conditions of the seals, listening and container on receipt was as follows:
Container had its seal found intact and in order, slip on the container had the signature of the
representative of the industry and the Board.
Signed this 07" day of April,2023
Haryana State Pollution Control Board Laboratory,
SCO-115, 1st& 2nd Floor, Sector-25, Panchkula, Haryana

2
To N Bala,
The Member Secretary, HSPCB, Panchkula Board Analyst
CC to Regional Office: Yamuna Nagar. This test report relate only to the particular sample submitted

for testing.
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— Form J
S N
e et B (see Rule 36)
Report No-1003 Type of Sample: Legal Dated: 07.04.2023

| hereby, certify that | Neeraj Bala Board Analyst duly appointed under sub section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act 1974 (06 of 1974), received a sample

on the 29" day of March, 2023, collected Sh. Naresh Kumar, AEE dated 28" day of March, 2023 of

M/s 20 MLD STP, PHED, Jammu Colony, Yamuna Nagar for analysis.

Further certify that | have analyzed the above mentioned sample on 29" day of March,

2023 to 07" day of April, 2023 and declare the result of analysis to be as follows:

Sr. No. Parameter Name Result Result Limit Test Method
1. Sample Code 1463 1464
2. Sample Collected from Inlet of ST Outlet of STP
3. pH value 6.90 7,39 5.5-9.0 APHA,4500H+B(23rd)
4.  BOD (mg/l) 92.0 8.0 10 1S:3025(Part-44)
B COD (mg/1) 308.0 48.0 50 APHA,5220-B(23rd)
6. Total Suspended Solids mg/l 176.0 150 20 APHA,2540-D(23rd)
T Oil and Grease (mg/I) 14.0 BDL(DL=2) 10 APHA,5520-B(23rd)
8. Color Greyish Colourless -
9. Odour Bad Odourless &
10.  Conductivity (u S/cm) 1227.0 854.0 1S:3025(Part-14):2013
11.  Fecal Coliform (MPN/100 ml) - 90.0 <100 1S:1622
12.  Total Nitrogen (mg/I) 13.14 ND 10 By Calculation

The Conditions of the seals, listening and container on receipt was as follows:
Container had its seal found intact and in order, slip on the container had the signature of the
representative of the industry and the Board.
Signed this 07" day of April, 2023
Haryana State Pollution Control Board Laboratory,
SCO-115, 1st& 2nd Floor, Sector-25, Panchkula, Haryana

To Nuﬁ.j@gh
The Member Secretary, HSPCB, Panchkula Board Analyst

CC to Regional Office: Yamuna Nagar. This test report relate only to the particular sample submitted
for testing.
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— FormJ
e ARYANA  STATE
N i (See Rule 36)
Report No-1004 Type of Sample: Legal Dated: 07.04.2023

| hereby, certify that | Neeraj Bala Board Analyst duly appointed under sub section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act 1974 (06 of 1974), received a sample
on the 29" day of March, 2023, collected Sh. Naresh Kumar, AEE dated 28" day of March, 2023 of
M/s 10 MLD STP, PHED, Baddi Majra (Unit-2), Yamuna Nagar for analysis.

Further certify that | have analyzed the above mentioned sample on 29" day of March,

2023 to 07" day of April, 2023 and declare the result of analysis to be as follows:

Sr. No. Parameter Name Result Result Limit Test Method
g 8 Sample Code 1465 1466
Z. Sample Collected from Inlet of STP  Outlet of STP
S pH value 7.30 7.37 5.5-9.0  APHA,A500H+B(23rd)
4. BOD (mg/l) 160.0 8.0 10 1S:3025(Part-44)
B: COD (mg/l) 604.0 40.0 50 APHA,5220-B(23rd)
6. Total Suspended Solids mg/l 254.0 16.0 20 APHA,2540-b(23rd)
7 Oil and Grease (mg/1) 16.5 BDL(DL=2) 10 APHA,5520-B(23rd)
8. Color Greyish A.Colourless -
9. Odour Bad A.Odourless -
10.  Conductivity (u S/cm) 968.0 988.0 1S:3025(Part-14):2013
11.  Fecal Coliform (MPN/100 ml) - 80.0 <100 1S:1622
12.  Total Nitrogen (mg/l) 14.22 ND 10 By Calculation

The Conditions of the seals, listening and container on receipt was as follows:

Container had its seal found intact and in order, slip on the container had the signature of the
representative of the industry and the Board.
Signed this 07" day of April, 2023
Haryana State Pollution Control Board Laboratory,
SCO-115, 1st& 2nd Floor, Sector-25, Panchkula, Haryana
To () 27 6‘__0,30'6\'
The Member Secretary, HSPCB, Panchkula Board Analyst

CC to Regional Office: Yamuna Nagar. This test report relate only to the particular sample submitted
for testing.
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OPPO A74 5G 1 OPPO A74 5G :
Damla,Ambala Division | 20 516 12:4%6 " Dudhla;Ambala Division | 2023.0516 12:47
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OPPO A74 5G

Dudhla,Ambala Divisien | 20230516 16127
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OPPO A74 5G

Damla,Ambala Division ' 2(
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Report No. 1220

[ssued to

Haryana State

Type ol Sample Monitoring

pollution Control Board's Laboratory
sCO-115, 1'& 2" Floor, Sec-4gganchkula, Haryana

M/s SPS Bio-Chem Pyt. Ltd,

villa_ge- Damla, Yamuna Nagar.

Description Recelved

Dated : 17.04.2023

on 12.04.2023 a sample of Tubewell collected by Sh, Naresh Kumar,

AEE collected fram Ground Water ol the factory on 11.04.2023. The sample has been
analvsed from 12-April-2023 to 17-April-2023.
§r.No. Parameter Name Result Methods
1 Sample Code 1760
2 sample Collected from Tubewell
3 pH value 7.47 APHAAS00H+B(23rd)
4 Total Suspended Solids mg/| 6.0 APHA 2540-Di23rd)
5. BOD (3 days at 27°C) mg/| BDLIDL=01) I1S'3025(Part 44)
b. COD (mg/l) BOL(DI=05) APHA,5220-B(23rd]
7 Total Dissolved Solid (mg/l) 3142 .0 APHAZ540-C(23rd)
g Color Colourless
8. Qdour Odaourless
10.  Conductivity (u S/cm) 639.0 1S:3025(Part-14}):2013
11,  Ammonical- N [ mg/!) BDL(DL=0.5) APHA 4500 NH3 -F
12.  Nitrate — N (mg/l) BDL(DI=(.5) PDA
13, Turbidity NTU BDL(DL=01) 21308
14.  Chloride (mg/1) 160 1S:3025(part-40);2014
15. Total Hardness (mg/l) 290.0 15:3025(Part-21)2014
16,  Calcium (mg/!) 824 15:3025(Part-40)2014
17.  Magnesium (mg/l) 20.412 15:3025(Part-4612014
18 Sodium (mg/l} 3.2 APHA, 3500-Na-B
19.  Potassium {mg/1) 0.8 APPHA, 3520-K-B
20.  Sulphate (mg/l) 14.74 4500-504,t
21 Fluoride (mg/l) 0.10 1$:3025(Par-60)2013
22,  Total Phosphate ( mg/l) BDL(DL=0D.4) 4500-P.D
23, Boron (mg/l) BDL(DL=0.5) Carmine
24.  P-alkalinity as OH+CO3(mg/l) NIL Visual Titration
25.  Total Alkalinity as CaCO3{mg/l) 70.0 Electrometric
26.  Iron (mg/l) BDL{DL=0.06)
27.  Nickedl (mg/l) BOL(DL=0.1)
28.  Total Chromium (mg/l) BDLLEL=0.06)
29 Hexavalent Chromium (mg/l) BDL(DL=0.1)
30 Copper (mg/l) ADLIDL=0.03)

Sample Not Collected by us
Sample Consumed in testing
CCto Member Secretary, HSPCB

CC to Regional Office: Yamuna Nagar. The test report relate only

submitted for testing.

Qe
I5A
Megha

%

Man|all
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b\) W '\i“/’*
Labo ry In-charge

Dr. Pinki Jangra

to the particular sample
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File No.HSPCB-180001/78/2022-Region YamunaNagar-HSPCB
349
Annexure - R91

#=—s, Regional Office, Yamuna Nagar Region
7 —

; t Haryana State Pollution Control Board
" mmmmm==" S,C.0. No- 131,Sector -17, HUDA,Jagadhari, Yamuna
Nupz’ Nagar Website - www.hspch.gov.in E-Mail -

"™ hspcbroyr@gmail.com Contact No. 01732-268137,

237840

The Chairman,
Haryana State Pollution Control Board,
Panchkula.

Kind Attention:- Sh. Sanjeev Kumar, SEE, Coordination CELL(HQ)

Sub: - Compliance report of Closure order of M/s SPS Bio Chem Pvt. Ltd.,
Village Damla, Yamuna nagar.

Please refer to the Head office File No.HSPCB-080002(0018)/3/2022-
COORDINATION CELL-HSPCB 1/118371/2022(1) dated 13.06.2022

In this connection, it is submitted that in compliance of closure order
issued by the Head office File No.HSPCB-080002(0018)/3/2022-COORDINATION CELL-
HSPCB 1/118371/2022(1) dated 13.06.2022 against the unit M/s SPS Bio Chem Pvt. Ltd.,
Village Damla, Yamuna nagar the site was visited by concerned field officer Sh. Naresh
Kumar, AEE on dated 15.06.2022 and further closure order were complied. The copy of
compliance report alongwith photographic proof are enclosed herewith.

DA: Site photographs and copy of compliance report. Nirmal oty siones

by Nirmal Kumar

Date: 2022.06.16

Ku mar 121226 +0s30

Regional Officer
Yamuna Nagar

A copy of the above is forwarded to the following:-

1. Worthy Deputy Commissioner, Yamuna Nagar for information please.

2. Executive Engineer, Uttar Haryana Bijli Vitran Nigam (UHBVN), Operation Division,
Jagadhri, District Yamuna Nagar for Disconnection of Electricity supply (copy of
closure order is attached).

Signed by Nirmal Kumar
Date: 16-06-2022 12:11:40

Reason: Approved 863
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Compliance Report of Closure Order Passed By
Haryana State Pollution Control Board, Panchkula

- L comfaliance of HO order EndstNo L[.[(837! 2.022..(.-1)
- DLi3, (t.';)é(lﬁl]_lbsued by the Chairman, Haryana State Pollution Control
Board Panchkula under Section 31-A of the Air Act, 1981/ 33-A of Water
Act 1974 the unit
vije. 505, BioChern (k. . f\éf(gf,.mm&a,..ymz\ms

been visited on (S 106[2020 to. close down“the above said unit by the

following gfficers:-
2. Bragwan NAss  DaneR
3 quwoug SINGH F‘A

The representative of théhunit Sh......2.. D&\ﬂ‘ g BAGA conecnsirninsnenes

was present & copy of closure order has been delivered to him. After giving
the time for completion of running process, the plant & machinery as per

detail below has been sealed to close down the above said unit.

Closuer_Oedu hardid oo ts L urE Abresoleline
2. Mmerdsdrud abowsr_.and dirxeled o 311:%;

ey :z ard (nstallption of Trd . Shed adis dw_p(zz,'

: M- all e o

BT At g ’“T rm ""lh 'AMMZ Aso Lher

...... 5DG\UC! 724 the representative of the unit who

is present at the time of scaling & closing down the polluting process of the

(e

o)

unit, has not shown any stay order of the court in this regard. However the
industry remains in the possession of its owner. They will be themselves

responsible watch & ward of the industry.

e ll.-
: o lg\ 2 .
Signature of th ) Impression of the seal 0 1cers of the Board
of the unit

. A (Phofa,@,éL
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HARYANA STATE POLLUTION CONTROL BOARD
C-11 Sector-6, Panchkula
Ph - 0172- 577870-73, Fax No. 2581201
E-mail- hspcbho@gmail.com
Website: hspch.gov.in

CLOSURE ORDER

Whereas, M/s SPS Bio Chem Pvt. Ltd., Village Damla, Yamuna Nagar
has been found to be established & involved in the manufacturing of CBG
(Compressed Bio Gas), which is covered under Orange category as per the
categorization of Haryana State Pollution Control Board;

Whereas the unit was inspected by field officer, Sh. Naresh Kumar, AEE
on 13.05.2022 in the presence of the Duty Magistrate Sh. Deepak, Municipal
Engineer, Municipal Corporation, Yamuna Nagar deputed for the inspection by
the District Magistrate Yamuna Nagar, in compliance of CM Window Complaint
No. CMOFF/N/2022/037666 dated 08.04.2022 received from Sh. Sumit Kumar
Saini, Village Damla, Yamuna Nagar. Also, a similar complaint was received
through District Level Grievance Monitoring Committee, District Yamuna
Nagar. During the inspection, the following shortcomings were observed:

1. Unit was operating without having obtained prior CTE & CTO from the
Board.

2. Unit found to have procured huge quantity of press mud of sugar mill i.e.
raw material for product and stored un-scientifically at site in the shape of
big heaps and without any pollution control arrangement. As the press
mud of sugar mill is bio-degradable product and if not used timely, it may
cause huge effluent seepage and significant air pollution in the sense of
foul smell due to bio-degradation. Such effluent generated due to bio-
degradation or otherwise have high water pollution load and if not
handled properly may cause land and water pollution. At site, it was
observed that the effluent generated and coming from such storage of
press mud of sugar mill is being spread on open land and causing land
polluticn and underground water pollution as such effluent percolates to
underground water. Moreover, the bio-degradation of such press mud of
sugar mill may cause air pollution at site which affects surrounding areas
up to a distance of 3 Km or more, as foul smell.

3. As per analysis report issued by the Board lab vide no. 5450 dated
27.05.2022, the following parameters were exceeding the prescribed

mits:- :

'Sr. No. |Parameter o |Results Prescribed Limit

1 pH . 5.48 5.5-9.0 ]
W BOD 22000 30.0 i
| 3. COD 168000 250.0 |
L4 1SS 3480 100.0
I 5, Oil & grease 225 - 10.0 B
| 6. lconductivity _BEgF = ]

i
v ' -

S b\ )ﬁg@mﬂ
: LCO f?( Kscs\wris p ) |
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Whereas, a show-cause notice for closure under section 31-A of
the Air Act, 1981 & 33-A of the Water Act, 1984 was issued by the Regional
Officer, Yamuna Nagar vide his letter no. HSPCB-180003/14/2022 dated
15.05.2022 and the unit has submitted reply on 02.06.2022 but it was not
found satisfactory;

Whereas, the Regional Officer, Yamuna Nagar vide his letter no. 3482
dated 08.06.2022 has recommended for taking closure action against the unit
under section 31-A of the Air (Prevention & Control of Pollution) Act, 1981 &
33-A of the Water (Prevention & Control of Pollution) Act, 1974 which has
been examined and it has been found that the unit has violated the provisions
of the Air (Prevention & Control of Pollution) Act, 1981 & the Water
(Prevention & Control of Pollution) Act, 1974 as mentioned above;

Therefore, keeping in view of the above said facts and in exercise of
the powers conferred under section 31-A of the Air (Prevention & Control of
Pollution) Act, 1981 & 33-A of the Water (Prevention & Control of Pollution)
Act, 1974 it is hereby ordered to close down the operation of the above said
unit M/s SPS Bio Chem Pvt, Ltd., Village Damla, Yamuna Nagar by secaling its
plant, machinery, DG sets along with disconnection of the electric supply with
immediate effect.

In addition to above, it is also intimated that non-compliance with the
directions issued under section 33-A & 31-A is an offence under Lthe provision
of the Water (Prevention & Control of Pollution) Act, 1974 and the Air
(Prevention & Control of Pollution) Act, 1981 respectively.

Dated Panchkula, the
10/06/2022 Chair
an, HSPCRE

CC:

A copy of the above is forwarded to the following for information and
necessary action:-

Y -

. 'T'he PS to CM, Haryana.

2. 'The Deputy Commissioner, Yamuna Nagar.

3. The Regional Officer, Yamuna Nagar. He is directed to ensure the
compliance of closure order immediately and to submit a compliance
report in this regard within 03 days positively and to initiate prosecution
action against the unit for violation and to recommend the case for
imposing Environment Compensation to this office complete in all
respect within 07 days.

4. Executive Engineer, Uttar Haryana Bijli Vitran Nigam (UHBVN),
Operation Division,Village Damla Distl. Yamuna Nagar. He is directed to
disconnect the electric supply of the above said project of the unit
immediately and submit compliance report within 03 days positively.

5. M/s SPS Bio Chem Pvt. Ltd., Village Damla, Yamuna Nagar.

Signed by Sanjiv Kumar
Date: 13-06-2022 09:36:58
Reason: Approved

866
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